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Mr. Speaker: We have not had any
more light than what we started with.

Let them take their own time, I would

like to make it clear that it was not
for the purpose of reappointing the
Deputy-Speaker that the proceedings
of the Committes were adjourned. The
proceedings haq to be adjourned on
account of the iliness of the hon. Com-
merce and Industry Minister; the other
junior Minister also was not able to
come. I do not want the impression
to be created that the Deputy-Speaker
or any of us is anxious to be reap-
pointed to the Committee. Otherwise
it might appear that whenever he
wants, he can resign and whenever
he wants to come back. he can come
back.

The question is:

“That Sardar Hukam Singh 'be
uppointed to the Joint Com-
mittee on the Companies
(Amendment) Bill, 1859 in the
vacancy caused by his resig-
nation from the Joint Com-
mittee on the 5th September,
1959.”

The motion was adopted.

13 hrs.
MOTION RE: FOOD SITUATION

Mzr. Speaker: The House will now
resume further consideration of the
tollowing motion moved by Shri
8. K. Patil on the 16th December,
1959, namely:

‘““That the food situation in th‘e
country be taken into consi-
deration.”

and also further consideration of the
substitute, motions moved by Shri
Surendra Mahanty, Shri Purushotftam-
das R. Patel, Shri Surendranath
Dwivedy and other members. The time
allotted was six hours and the time
taken is 1 hour 81 minutes. The
balance is 44 hours. Now it is
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1 o‘clock, It will go up to 5.30. Very
well. We will sit til} 5§.30 ang dispose
of this matter.

I may also remind the House that
the other day when sugarcane and
sugar prices were sought to be dis-
cussed on the Excise Duty Bill, in
order to avoid that discussion on the
Excise duty Bill I said that they may
carry on the discussion in the food
debate. Later on, I found there was
time and, therefore, 1 allowed a spe-
cial motion to be moved regarding
sugarcane and sugar. Therefore, so,
far as this matter is concerned, the
subject of sugar or sugarcane need
not be brought in. They may proceed
with the discussion on food.

Shri Mahanty
point of order.

Shri Naldurgkar (Osmanabad): I
request that 1 may be permitted to

move my substitute motion Nos, 12,
13 and 15.

(Dhenkanal): On a

Mr. Speaker: Why did he not move
them on that day? It is not usual to
permit the moving of substitute mo-
tions during the discussion, because
once the discussion has started, it is
both on the original motion as well as
on the substitute motions, So, if any
substitute motions are now allowed to
be moved, those hon. Members who
have already spoken will not have an
opportunity to speak.

Shri Raghunath Singh (Varanasi):
We want to move our smendments.
They may be taken as moved.

Mr. Speaker: No. There is no
difference between one or the other.
Hon. Members will bear in mind that
once a motion is moved, the substitute
motions are also moved along with it
and both are before the House for
discussion. If after the original
motion is moved and some discussion
has taken place we aliow some more
substitute motions to be moved, we
would be denying an opportunity to
the hon. Members who have alrsady
spoken, though they may like to
speak on them and support them or
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[Mr. Speaker)
oppose them. Therefore, unless it is
treated as an exceptional case—ang I
do not think there iz anything excep-
tional, so far as this matter is concern-
ed it is not usual 1o allow the moving
of such substitute motions.

Shri Mahanty: On a point of
order.

Shri Naldurgkar: As discussion
over this matter is not concluded,
with your permission, I would like to
move my substitute motions, s0 that
they may also be before the House.

Mr. Speaker: No, that is not possi-
ble; that is exactly what 1 am saying.
1f I now allow them to be moved,
those who have already spoken would
not have an opportunity to speak on
these amendments, because 1 am not
going to give them another oppor-
tunity to speak on the amendments
alone asg then it will be endless.
Therefore, hon. Members should take
note of it that they have to table
substitute motions before the original
motion is moved, and as soon ag a
motion is moved, if the amendments
or substitute motions relate to the
motion as a whole, I will allow those
substitute motions to be moved here,
and discussion will go on both the
motion and the substitute motions.
Thereafter, no further amendments or
substitute motiong will be allowed to
be moved, except on exceptional
circumastances.

Shri Naldurgkar: 1 was not present
on that day.

Mr. Speaker: He must thank him-
self. Now we will take up the dis-
cussion.

Shri Braj Raj Singh (Firozabad):
What about the discussion on the
Pay Commission Report?

Mr. Speaker. Hon. Membery will
read it better and come fully prepar-
ed for the next session. I will then
give some more time,
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Shri Harish Chandra Mathar (Pali):
I suggest that it may be carried to
the next session.

Mr. Speaker: [ find that there is a
Half an Hour discussion
for today. 8ince the food debate will
have to be concluded, the Half an
Hour discussion will also go to the
next session.

Shri T. B. Vittal Rao (Khammam):
It was admitted during the last
session, but was postponed. Since
then I have been writing letters to
you, urging you to allot some time
for it.

Mr. Speaker: 1 have no objection.
After 5.30, we can sit till 8 O'Clock.
But the hon, Member must keep fifty
members here.

Shri T. B. Vittal Rao: Very well

Mr. Speaker: Then I have no
objection.

Shri Harish Chandra Mathar: About
the discussion on the Report of the
Pay Commission, may we take it that
it will be taken up during next
session and not tomorrow?

Mr. Speaker: Yee. Now we will
take up discussion on food.

Shri Mahanty: On a point of order.
My submission is that large matters
of policy cannot be discussed and
approved of by the Parliament in
the shape of a flimsy motion, with-
out conforming to specific provisions
laig down in the Constitution. This
motion is & laconic one, a one line
affair, which says:

“That the food situation in the
country be taken into considera-
tion.”

But as the motion is unfolded before
this House, we find that there are at

sought. No. 1 is the food zome.
1 beg to submit that we cannot disouss
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about the food zone without infring-
ing upon the limitations of the Consti-
tution, ag enshrined in article 303(2)
of the Constitution. 1 may point out
that article 303 comes in Part XIII,
which relates to “Trade, Commerce
and Intercourse within the territory
of India”. I would most humbly
invite your attention to article 303,
sub-clauses (1) and (2).

Mr. Speaker: Whenever hon. Mem-
bers raise a point of order, they have
first to state what the point of order
is and then, if necessary, support, the
point of order.

Shri Mahanty: My point of order
relates to the creation of the food
zone, to which the hon. Minister
referred in the course of his speech.

Mr. Speaker: The hon. Minister
has referred to the formation of the
food zone?

Shri Mahanty: Hec has said that he
is going to enlarge the existing food
zone by linking Orissa with West
Bengal and by linking Madhya Pra-
desh with Bombav. And I find from
a publication, the Hindustan Times,
19th December that Shri B. B. Ghosh,
the Union Secretary, is leaving for
Calcutta to finalize the food zone.
My point of order is that this |is
infringing upon the provisions of
article 303(2) of the Constitution
Article 301 says that there ig freedom
of trade throughout the territory K of
India. Article 302 says:

“Parliament may by law impose
such restrictions on the freedom
of trade, commerce or intercourse
between one State and another or
within any part of the territory of
India as may be required in the
public interest.”

Here mark the words “by law”.
Remember, article 303 is very rele-
vant. Sub-clause (1) of article 303

says:

“Notwithstanding any thing in
article 302, neither Parliament nor
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the Legislature of a State shall
have power to make any law
giving, or authorising the giving
of any preference to one State
over another, or making, or
authorising the making of, any
discrimination between one State
and another, by virtue of any
entry relating to trade and
commerce in any of the Lists in
the Seventh Schedule.”

Then, sub-clause (2) says:

“Nothing in clause (1) shall
prevent Parliament from making
any law giving, or authorising the
giving of, any preference or
making, or authorising the making
of, any discrimination it
it is declared by such law that it
is necessary to do so for the pur-
pose of dealing with a situation
arising from scarcity of goods in
any part of the territory of India.”

Therefore, the first thing is that there
must be a law, and that law must
clearly specify the purpose for which
these restrictions are going to be im-
posed, or being sought to be imposed.
Now I understand that Orissa is being
linked with West Bengal and Madhya
Pradesh is being linked with Bombay.

Mr. Speaker: Are there no zones,
already?

8hri Mahanty: They were separate
zones by themselves. For instance,
Orissa was a zone.

Mr. Speaker: If there is only one
State, there i5 no question of zone.
If there is more than one State and
they have already been formed into a
zone, under what law was it done?

Shri Mahanty: That is what 1 am
asking. I am saying that so far as
Orissa or Madhya Pradesh, to which
I have referred and to which the hon.
Minister had reférred, are concerned,
these two States were not part of
any zone. They-had oontinued as
separate entities unto themselves.
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{Shri Mahanty]

Now, I am not going into the merits
of these proposals. It ig not the
time for me to do that. But what I
am saying is that if he wants to
impose these restrictions, for instance,
I will not send my rice to Andhra it
I can bet a better price there, by
linking Orissa with West Bengal.....

Mr. Speaker: The hon. Member is
going into too vast a matter. I am
not clear about one thing. I want to
know whether already there are not
zones. Again and again I have found
hon. Members.....,. .

Shri Mahanty: I am not concerned
about the Southern Zone.

The Depnty Minister of Food and
Agriculture (8hri A M. Thomas):
May I submit....... .

Mr. Speaker: et me hear him
later on. Apgain and again repeatedly
questions are asked here about the
Southern Zone for Andhra, Kerala,
Madras and so on.

Shrl Mahanty: I am not concerned
with the Southern Zone.

Mr. Speaker: How was it constitut-
ed? .

Shri Mahanty: This is what I am
saying. Under clause (3), sub-clause
(d) of the Essential Commodities Act,
1955, under the powers of notification
the Government had constituted
certain zones which were bad legally.
But I am referring only specifically
to Orissa and Madhya Pradesh which
have been referred to by the hon.
Minister.

Mr. Speaker: What he says is that
that is not legal. Then this cannot
become legal merely because there is
a precedent. Hon. Member is inter-
ested in  Orissa. ‘Therefore he is
entitled to raise this point, namely,
that it is not legal and that this zone
ought not to be constituted except by
an Act of Parliament.

DECEMBER 21, 1959

Food Situation 6298

Shri Mahanty: That is what I want.

Mr. 8peaker: What is the objection
if he referred to these matters here?
In a debate also can he not say thsat
“1 contemplate doing so or that I am
going to do s0.”'? We will assume that
it is illegal. Hon. Member can say
that it is illegal. In fact, he has
said so. But what is the point of
order?

Shri Mahanty: The point of order
is that the scope and ambit of this
debate must be well deliminated if the
Government is coming at a future
date with a legislation to form these
zones. We certainly accept it. We do
not want to stand in the way.

-

Mr. Speaker: Hon Members are not
committed to anything in this debate.
If he says that they are constituting
a zone, he ig not asking the permission
of the House to enable him to consti-
tute a zone. If the constitution of
zones is valid otherwise than by this
resolution, it is valid. I can only say
this much that this resolution is not
for the purpose of validating any
zone that has been formed. Thig is a
general discussion on food. The hon.
Minister is only giving us information.
Even if this resolution is passed and
otherwigse the constitution of zomes is
illegal, it will be illegal.

Shri Mahanty: But we would like
to know definitely. Here is a news
item published on the 19th December,
1958, in the Hindustan Times, that is
only yesterday. It says:

“Shri B. B. Ghosh, Union Food
Secretary is leaving here for
Calcutta tomorrow for discussion
with West Bengal Government on
measures to regulate flow of rice
from Orissa to West Bengal when
the new zone comes into being”

That meang that they are rushing
through with their arrangements. Y
would like to know as to under what
law they are doing it, how they are
doing it and whether they are taking
the opinion of the State Governments.
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Opinions of the State Governments
must be elicited because it is a subject
on the Concurrent List. Had there
been a....... ..

Mr. Speaker: I find there is no
point of order in it. I will, however,
ascertain from the hon. Minister if he
has anything to say on that.

Shri A. M. Thomas: The point ol
order is absolutely devoid of any im-

port.

Mr. Speaker: May I know under
what authority you are doing it?

Shri A. M. Thomas: Under the same
authority under which we constituted
Orissa into one zone and West Bengal
into another zone. We are doing it
under the same authority. We are
doing it under the Essential Commodi-
ties Act under which Parliament has
vested thig authority in the Central
Government.

Mr. Speaker: To form any zone?
Shri A. M. Thomas: Any zone.

Mr. Speaker: The hon. Minister’s
contention is that the provisions of
article 302 have been invoked already.
A law has been passed. The article
says that “Parliament may, by law,
impose or restrict the freedom of
trade” ete.

Shri A. M. Thomas: The Essential
Comniodities Act is the law.

Mr. Speaker: It comes under this?
—

Shri Mahanty: This is hoodwinking
the Parliament. The Essential Com-
modities Act was passed under article
369 of the Constitution under the
Temporary Provisiong Chapter. The
Temporary Provisions Chapter’s life
is only five years. The Temporary
Provisions under article 369, under
which the Essential Commodities Act
of 1985 has been enacted, is appli-
cable only for inter-State purposes
and not for intra-State purposes. I
want a clear ruling from you an that.

B
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Shri A. M. Thomas: Ajs you, S8ir,
have correctly pointed out, in the
first place we are not seeking any
authority from this House to do some-
thing. We have only indicated to this
House ag to how our mind is working
tn this matter. We have not sought
from this House any permission to do
any particular thing.

My hon. friend was saying that now
something is going to be done with
regard to the formation of Orissa and
West Bengal zone. Have we not, by
reason of the powers exercised by us
under the Essential Commodities Act,
constituted Orissa into a particular
zone and West Bengal into a parti-
cular zone? My hon. friend’s point
of order has no basis at all. Under
the very same power, we have got
powers to join West Bengal and
Orissa. We can even have one zone
for the entire country.

Shri Mahanty: He is still rather
being confused. I quite admit that it
was under the Essential Commodities
Act. But the Essential Commodities
Act was passed under article 368 of
the Constitution, under the Temporary
Provisiong Chapter.

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): It has been
extended. May I point out that this
ig a pointless discussion. If we are
not otherwise authorised to do what
we are going to do, that is an illegal
action. But this has nothing to do
with the food discussion or any reso-
lution that we are passing today. 1If
after the passing of that resolution
also, the Act is illegal, it ig illegal.
But we are thoroughly convinced
that under that Act, which gave s
the power to constitute those indivi-
dual zones, we have also the power
of joining them.. We have been using
it all these years in that way. We
have extended the period of that Act
also. Therefore this point of order
has no substance at all.

Pandit Thakur Das Bhargava
(Hissar): I would only submit that
unless Government brings a law
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[Pandit Thakur Das Bhargava]

under article 303 no person has «
right to object. If a law is brought
then the question would arise
whether that is being done illegaully or
otherwise. There are courts, there is
the Supreme Court and they can say,
“you cannot make these zones. A per-
son has the right to have free inter-
course like that” ag given in that
Chapter. So, unless a law is brought,
no objection can be taken here.

Mr. Speaker: A point of order was
raised by Shri Mahanty to the effect
that during the course of the debate
the hon. Minister said that Orissa and
West Bengal would be constituted
into a separate food zone. He refer-
red to a newspaper report. It appears
that there is a Secretary of the Orissa
Legislature. ... ..

An Hon. Member: Secretary, Agri-
culture Department.

Shri §. K. Patil: Secretary of our
Department.

Mr. Speaker: The Secretary of the
Food Ministry is going to West Ben-
gal to settle this matter expeditious-
ly. Shri Mahanty’s objection is that
the formation of a new food zone
comprising of the two States of West
Bengal and Orissa will be imposing
restrictions on free trade and move-
ment of goods from one State to the
other State and that it is opposed to
article 302 of the Constitution. The
hon. Minister has explained that
under the Constitution they are
entitled to pass a law and that a
similar law has already been enacted
in ‘the form of the Essential Commo-
dities Act. Regarding an objection
that was raised, namely, that it has
lapsed, the hon. Minister has explain-
ed that it has been extended and is
still in force. So, the food zone that
is constituted is quite valid.

.But that does not appear to be
directly influencing this matter, that
is, that the extended Act does not
operate. As Shri Mashanty contends,
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the Act came into being under article
369 and not under article 302. I am
not called upon to decide this issue
here because that is not the issue
before the House. If and when an
issue arises as to whether that Act is
valid or not, even then I do not know
whether it is competent for this House
to decide.

Evidently, what Shri Mahanty wants
is an opportunity, because he is inter-
ested in it. He wants to have an
opportunity to discuss this matter,
namely, whether the constitution of
this zone comprising of these two
States is proper or ig not preper. That_
is a matter of substance. His fear
seems to be that if this Resolutiom,
namely, that the food policy of the
Government be taken into considera-
tion——there is an amendment to it
saying that it should be approved
and we will assume that it is approved
—if it is passed, he does not want to
make it appear that this House has
approved of the policy of clubbing
Orissa and West Bengal together. 1
can assure him that passing this would
not commit this House. 1t is open to
this House to come to any conclusion.
These zones are matters of such great
importance that constantly gquestions
have been asked here. Whenever
such matters of policy are adopted,
Government must come as quickly as
possibly, after the decisiong are taken,
to this House to take its opinion also
on that policy. After all, the Minis-
ters act only under the authority of
Parliament. The hon. Minister may
take note of the feeling of the House
and the Members coming from that
area and give an early opportunity,
after the zone is formed—aeither
before or after as he thinks proper
and as the circumstances permit.

Almost every day I receive five or
six motions for discussion, but I have
not yet received even one motion on
this. Then it will be for the Minister
to say what objection he has, whether
it should be before or after and so
on. Then we can have it. :
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Shri Panigraht (Puri): I brought
this matter of the zone to your notice,
ang you said' because the food ques-
tion was being discussed, it would be
discussed there. I-brought it to your
notice.

Shri Sinhasan Singh (Gorakhpur):
You observed that discussion of the
food policy of the Government will
not necessarily include sanction by
this House of the formation of the
food zones. I beg to disagee with you
because the food zone is part and
parcel of the Government food policy

Mr. Speaker: No, no.
given my ruling already.

1 have

Shri Sinhasan Singh: The moment
this House approves it that is appro-
val of the zone also. The food policy
of the Government will also include
the zones.

Mr. Speaker: Not everything. There
are so many things, there is the buffer
stock of five million tons and so on.
Every detail is not accepted by this
House. The general food policy is
accepted by this House.

Shrimati Renu Chakravartty
(Basirhat): Provided the Minister
does not accept some amendment
which may be specific. If he accepts
that, then the House will vote on that
angd that will be the policy.

Shri §. K. Patll: When I move for
it 1T will quote the authority and also
explain as to how I am competent to
do that.

Shri A. C. Guha (Barasat): This
question of the formation of the
Oirssa-West Bengal Zone was discus-
sed on a Government motion in the
Orissa Assembly,......

Shrt Surendranath Dwivedy
(Kendrapara): No, no. You are
wrong.

Shri A. C. Guha: .... and they

passed a resolution giving complete
authority to the State Government to
do ag they think best in this matter.
327 (A1) LSD-—-T.
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Shri Mahanty: What does it mean?

Shri Surendranath Dwivedy: Does
it mean that this House will not dis-
cuss it? .

Shri A. C. Guha: That means the
Orissa Assembly endorsed it in effect

Shri Surendranath Dwivedy: Does
that mean that this House will not
di>cuss it? Is this the argument?

Shri S. K. Patil: We are going into
the merits. May I ask: who has given
Orissa that authority to regard Orissa
as onc zone? It js done by the same
authority from here. Otherwise, the
whole of India is one zone, and Orissa
is not one zone.

Shri Mahanty: The point is

Mr. Speaker: I have understood the
point. Shri Mahanty evidently is not
in favour of clubbing Orissa with
Bengal. Therefore, he wants to have
an opportunity of discussing the mat-
ter in the House. That the Orissa
Government has approved of it is no
justification for preventing us from
going into it if otherwise it is a very
important matter and a number of
hon. Members are interested in it.
Shri Mahanty desires that in this
general food debate on this motuon it
ought not to be understood, unless
pointed attention is given to this, that
this House approves or disapproves,
one way or the other, the formation
of the zone comprising Orissa and
Bengal. If that is the intention, he
would like evidently to have an oppor-
tunity and put it separately.

Shri S. K. Patil: May I submit that
even if this House were not sitting, 1
was competent to do that by issuing
a notification in the Gazette? Since
this House is sitting and the food
debate is going on, I just said that,
Dtherwise, that right exists in the
Government by the legislation that
we have passed. We could joia
Bombay and Madhya Pradesh the day
after tomorrow when the House is not
sitting, under the same powers that
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. (8. K. Patil}

are given to me. It is out of courtesy
W this Hoyse that, while we are bav-
Jmg thiz debate, I am mentioning that
3} am going to do that.

Mr. Spoaker: I am not going further
into it. All that I can say is any
hon. Member who wants may refer to
any of the matters referred to by the
Minister. Generally when we pass a
regolution here, merely the policy is
#0 be taken into account, it is not com-
mitting anybody, but if in addition
we add a rider to it or make an am-
endment, I am not competent to say
whether it includes everything. If 1}
find that sufficient number of hon.
Members are anxious 4O have a &is-
cussion on that matter in the House,
2 will not allow this to stand in the
way of a discussion separately, if I
am satisfled that there is not sufficient
discussion now. If there is sufficient
discussion now, once again I may not
allow a discussion afterwords.

Shri Dwivedy.

Shri Swrendrasath Dwivedy: The
other day I was submitting that the
¥ood Minister took more of our time
speaking about production over which
be has practitally no authority under
she Constitution. There is no differ-
ence of opinion that agricultural pro-
duction in thigs country should in-
orease. The only question is: what
oancrete steps are we faking to see
What production increases? The policy,
therefore, should be a realistic one and
@he agriculturist should be given tha
mecessary incentives and the State
Governments should also carry out
she policies decided by the Commission
effectively.

Therefore, what 1 propose in my
smendment in thig regard is that there
should be a Central Agricultural Deve-
Jopment Council entrusted with the
Wask of drafting a progressive plan for
food self-sufficiency and pramoting ite
execution according to plan. ‘There
st be a changed outlook, that agsi-
qulture will never be subeervient to
fndustry. Only if some such concrets
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sisps 830 taken, we can hapg for am
incresse in the agricultural preduction
in the cquatry, :

I will not deal more with this, sinow
there is not much disagreement about
it. 1 was rather amazed 0 And the
Food Minister devoting more of Hi
time to a matter, I still insist, over
which he hag no authority and power,
but avoiding giving clarification to the
House sbout his own sphere of jutho-
rity, that is supply and distribution.
That is the main question before us
today:

The entire country is in confusion
today. What is the policy of the Gov-
ernment regarding State trading?
What is the policy of the Governnient
about the zones? I think he has creat-
ed confusion. Perhaps be he believes
that by creating such confusion, he
can build up something out of the
chaos. It is quite gifferent from the
policy we have been pursuing so far.

What is wrong with State trading?
I still maintain that the Food Minister
is working at a deliberate policy of
reversing State trading. That is my
charge against him, because 1 find no
report has been submitted to the
House so far to show that State trad-
ing in food grains has failed. On the
contrary, I will prove that the reports
that have been placed before the
House R0 to show that State trading
has been effective in the matter of
food supplies, distribution, puzchase
etc.

Who raised this centroversy? Nei-
ther State trading nor the zones is
new. The Food Minister appears to
create an impression that he is now
going to solve the problem by cresting
more zones. This has not come Defore
us suddenly. There were several poli-
cleg pursued before we 00k to State
trading in 1958. One after the other
the Government followed about seven
policies to see that the difficulties
food supply distribution
in the Staten wexe solved. They
1o the queta syslem, Destriction

%
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eome other things, and lastly the zonal
system which was introduced in 1087,
alse proved a failure. This was not
adeguate to solve the problem. There-
fore, it was thought necessary that
there should be compulsory limited
gmcu.remmt in the country through

tate trading. If we really want the
food policy to be a success, we should
see that State trading is a success, The
introduction of State Trading was
deliberated upon for a number of
months, and it has been admitted by
she Prime Minister that the Chief
Ministers were consulted informally.
Even the National Development Coun-
¢il considered this matter, and the
8tate Governments agreed to take to
State trading, and yet some of the
State Governments said to it that
State trading was not a success. They
worked deliberately against it, and
they sabotage the whole scheme,

13.29 hrm

[Mr DrrPury-Sreaxzr in the Chairl

I was thinking the former Food
Minister neglected his duty, because
ke did not take the House into confi-
dence, and he did not come forward to
say that such and such State Gov-
ernments, after agreeing to the policy,
are now sabotaging it. He concealed
these matters from the House. Now,
the present Food Minister should have
eome forward and told us these are
the difficulties placed before him by
the State Governments who had them-
melves agreed to this proposal in the
beginning, and these are the remedies
%0 carry that policy forward. Instead
#of doing that, what he is pursuing to-
day is this policy of zones. Thig is
really going to create more difficulties,
and take us back to where we were in
1937. This is not solving of the food
problem,

1 maintain that State trading was a
success. If we ga through the report
which hag recently been circulated to
ws, and which has been issued by the
Wconomic and Statistical Adviser to
e Government of India, namely the
Meport on Market Arrivals of Food-
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grains—1988-59 Season we shall find
that from producers down to every-
bedy, no'one is against State trading:
it is only the traders and the large
producers who are against it. Even
in Bengal, I maintain that the Gov-
ernment of Bengal in collusion with
the traders saw to it that State trad-
ing was a failure.

Shrimati Ila Palchoudhuri (Nabad-
wip): That ig an entirely wrong state-
ment,

Shri Surendranath Dwivedy: It may
be wrong according to my hon. friend,
but I shall prove it with faets.

Mr. Deputy-Speaker: Statements
wrong as well as right are being made
here.

Shri Surendranath Dwivedy: My hon.
friend may correct her statement in
the light of facts. 1 shall prove my
statement with the facts that I have
before me. The Report on Market
Arrivals of Foodgrains—1958-59 sea-
son is a Government publication, and
it says that there was no justification
for withdrawing the levy, And this is
the statement which has been made
after a survey made by some econo-
mists.

I may point out to the hon. lady

Shrimati Renu Chakravarity: My
hon, friend cannot convince her.

Shri Surendranath Dwivedy: At
page 154 of this report, we find:

*This  speculative tendency
seemed to have been very strong
in June, and in the end, bene-
fited the millers as soon a8 the
controls were lifted.”.

That means that the controls were
lifted, and the millers were benefiled.
Even looking back, they say:

“Looking back, therefore, it is
difficult to find enough of ground
to justity the lifting of the con-
trols on prices and the rescind-
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ing of the procurement pro-
gramme. It seems that if controls
had to be lifted at all, they should
have been done only when the
1959 crap would have been ready
for the market.”.

This is a statement of fact here. Then,
I shall go on and show who were
against this, and prove this statement
from the report itself. At page 185
Of this report, it has been stated:

“Our study also showed that
the foodgrains markets in Bihar,
West Bengal and to some exbent
Orissa are characterised by a high
degree of uncertainty.”.

This is what they have stated after
having discussed the whole thing.
Then, they go on to say:

“The dealers and traders in the
market are feeling insecure and
uncertain in  view of the an-
nouncement of the Government
policy in favour of State trading.
They are unanimous in their op-
position to it and are trying pro-
gressively to make the situation
difficult for the Government, often
with the support of the large
farmers.”.

This is a statement of facts. So, it is
the traders who are against State
trading.

Shrimatf Renu Chakravartty: She
is supporting not Government, but the
traders,

Mr. Deputy-Speaker: Two contest-
ants should not be so near each other.

Shri Surendranath Dwivedy: So, it
is the traders who were responsible
for this failure, and it was to them
that this work was entrusted. The
West Bengal Government instead of
taking steps to remedy these difficul-
ties, themselves, in collusion with, and
with the co-operation and connivance
of, the traders, worked out this policy
in such a way that State trading was
a failure, and they now come forward
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and say that the policy of State trad-
ing was a failure,

The creation of zones is not going
to solve the problem, but is only going
to create more difficulties. Govern-
ment are thinking that probably if the
zones are created those difficulties
would be over. 1 say that if a new
zone is created, that is, a composite
zone comprising West Bengal and
Orissa is created, it will not only
create more difficulties, but in  my
opinion, it will be an extension of
misery. If the problem of West
Bengal would be solved by merely
putting West Bengal and Orissa into
one zone, I would be the first person
to support it.

The Food Minister has stated that
the food problem should be taken as
a national problem. Nobody disagrees
with him on this point. But he was
very eloguent in saying that the pea-
sants must share with others. But
what about the riches in Bombay?
What about the wealth in Bombay?
Has he said a word at any time that
those also should be shared?

So far as Orissa is concerned, whe-
ther there were zones or not, Orissa
has been supplying food to all parts
of the country, not today, but years
back when there was scarcity in Mad-
ras and other places. By combining
West Bengal and Orissa into one zone,
what is it that you are going to
achieve? I do not think it is going to
solve any of the miseries of West
Bengal. My hon. friend has said that
the prices of West Bengal which are
now about Rs. 40 would come down.
But I would point out that the require-
ments of West Bengal are about 12
lakhs tons. But Orissa’s surplus &
only 2 to 3 lakhs tons. So, if you have
the two States in one zone, you are
not going to solve the deficit of the

State of West Bengal. So far
as the Orissa State 1is con-
cerned, the Orissa Government

on their own admission, by re-
sorting to State trading, have supplied
the Government of India, for supply
to other States, more than two lakhs
tons thig year. In order to enable
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shem to procure more than what they
had done, they wanted just a modest
increase in the procurement price, The
Orissa Food Minister-himself says that
they had not demanded something un-
reasonable, The Central Food Minis-
ser himself has said that the price in
Qrissa has been very low. Orissa
Food Minister says:

*“The most modest request of the
State Government to the Govern-
ment of India to raise the pro-
curement price of common rice
from Rs, 15 per maund to Rs. 186,
fine rice from Rs. 1581 Np. to
Rs. 17 and superfine rice of vari-
ous categories from Rs. 17 to
Rs. 18, Rs, 19, and Rs. 20...."

So, they only wanted one rupee in-
erease, but the Central Government
would not grant that. He has said in
the course of the discussion on the
food situation, in the Orissa Assemb-
ly, that Government of India were
purchasing foodgrains from foreign
countries at a high price and at a huge
cost, and he failed to sce why the
Government of India did not agree to
this very modest request. The posi-
tive statement made in the Orissa
Assemly is that the Central attitude
is hampering State trading in food.
Here is a State which took to State
trading in right earnest, in order to
supply food to any gquarter of the
country, wherever it was necessary,
and it did it successfully.

From the study which has been
made by the Central Government’s
Economic and Statistical Adviser, we
find that the producers and others
were satisfied with it.

In this connection, I want to point
out one other thing. This  question
was very elaborately discussed by the
Foodgrains Enquiry Committee which
‘Was set up, after the zones were creat-
ed, because the zones did not function
successfully. The Foodgrains Inquiry
Commitee discussed this question of
zones; they did not want to say that
these should be abolished altogther,
But they felt that if new zones were
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created, certainly, there would be
some upset in the market. Therefore,
they said that so far as the then exist-
ing zones were concerned, they may
be allowed to remain, but they did not
advocate further extension of zones,

Regarding Orissa, they have definitely
stated:

“Although Orissa is a surplus
State, the pressure from Calcutta,
Jamshedpur and other industrial
areas of West Bengal and Bihar
with high purchasing power often
denudes it of its stocks, raises pri-
ces abnormally and creates distres
for the local population. Cordon-
ing off of Orissa is, therefore,
necessity.”

That is the positive statement that
they have made after going through
all aspects of this question. This
matter has throughly been looked into
by the Foodgrains Enquiry Committee.
Now, the whole issue is being confus-
ed as if we want compulsory procure-
ment and we want something else.
That is not so.

So far as Orissa is concerned, if you
want to feed the people of this State,
if you do not want that another defi-
cit State should be created along with
the othcer problems that you are al-
ready facing, it is proper for you to
conlinuc the present policy as it is,
so that Orissa may be able to supply
food to other parts, and to West
Bengal, if you want it.

In conclusion, I would say that the
creation of zones is not going to solve
the problem at all. If it is going to
solve anything at all, it is not the peo-
ple's difficulties, but it is the political
difficulties that would be solved. It is
to satisfy the traders and some mer-
chants in the cities that this is being

‘done by the present Food Ministry. I

say that in Orissa, there are political
problems that are facing them, and
that is why they have suggested like
this. There was disagreement even in
the coalition there. Therefore, they
have suggested some safeguards. I
would again impress upon you, Sir,
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and the House that the safeguards do
not solve any problem. We have seen
how the fair price shops have been
functioning in Bihar and UP. We have
seen how the distribution machinery
has been working. Even if you have
a buffer stock of 75,000 tons, there is
no storage capacity in Orissa, and it
would not reach the people; the com-
municationg are so bad, and the rail-
ways will not be able to carry it; nor
will the prices be controlled. So, the
safeguards have no meaning except
they will satisty the coalition Ministry
there.

It is unfortunate that whenever
there is a coalition Ministry in Orissa,
Orissa becomes a victim of famine. In
1953, there was a coalition Ministry
there. Then, some such measure as
this was taken, supply of rice began
to be made to Bengal, all the food-
grains were purchased and transport-
ed to Bengal, as a result of which,
about 3 million people died in Bengal,
and in Orissa also there was famine
and‘people died. So by resorting to
this again, what they are going to do
is this: again famine would be ex-
tended to Orissa. People will die.
That will be the concrete result of the
policy of the Coalition Ministry that
you have there. They have admitted
that there are differences in the Cabi-
net. So as a face-saving device, they
have opposed this proposal. I oppose
this food zone. I think this a move
to upset and sabotage the entire State-
trading. 1 want the House to take this
matter seriously into consideration.

Mr. Deputy-Speaker: Dr. Ram
Subhag Singh. I might make it clear
that no hon. Member will be allowed
more than 15 minutes.

Dr. Ram Subhag Singh (Sasaram):
Just now my hon. friend, Shri
Surendranath Dwivedy, raised a basic
question regarding State trading. He
also changed the ex-Food Minister
with negligence of duty. I do mot
share that view. But I do not want
to ®o into the details of the matter.
I have seen two articles recently pub-
lished in the Times of India in which
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he said that the question of State trag-
ing and some other basic questionx
were raised in the National Develop-
ment Council, despite the fact thad
they were not on the agenda. I de
not know how far it is true. But I
would like to ask Government to tell
us whether those decisions were takem
without consulting State Governments
and if the Government or the National
Development Council thought it fit te
take those decisions, why did they not
ask the Food and Agriculture Ministry
to furnish adequate data in order to
arrive at those decisions? Therefore,
I think that unless and until all these
matters are properly clarified, it is ne”
good charging anybody wu.h negli-
gence of duty.

I also do not think that it is good
for any Minister to create any coa-
dition where all the officers get de-
moralised, because the ex-Food Minis-
ter has mentioned in his article that
the officers of the Ministry became
demoralised when the decisions were
being taken in Mussourie or here ia
the National Development Council.
Those decisions were taken on the
basis of a note given by some mem-
bers of the Planning Commission who
were not conversant with agricultural
or food problems. Therefore, 1 want
that if Government take any basic
decision regarding any matter, be it oa
State trading or on joint co-operative
farming or anything else, they should
properly consult all the Governments
and all the people who count. Other-
wise, it is no good taking any decisiom
in a hurry, because there is no imple-
mentation of that decision or policy.
Even if they take any wrong decision.
they ought to be strong enough te
implement it fully. But here I think
Government have been very hesitant
in regard to implementing decisions
which they have already taken. I do
not want to say more on this because
you have imposed a time-limit of ll
minutes.

The other day, Shri 8. K. Patil was
very kind in saying that he wanted %
concenfrate mainly on production. Re-
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garding produttion, he raised many
its.  Productivn in 1051 was to the
une of about 45.49 million tons and
we imported about 4.72 million tons—
all included, it came to over 50
million tons. With that quantity, we
succeeded in providing about 12 ounce
of food per cepita per day. On that
basis, today we require about 85
million tong of foodgrains. Despite
very good food crops—we have pro-
duced about 73 million tons—we are
still short and there is a deficit. He
wants to meet it by creating a buffer
stock of 5 million tons. We are im-
porting oh an average over 3 million
tons foodgrains per annum. It may go
10 4 million tons. We are not having
enough storage facilities.

He was also good enough to say that
we were going to construct more
godowns etc. and we would try to do
it as soon as possible. In that way.
we will have to create storage facili-
ties for about 8 million tons. I do not
know whether we will succeed in that.
Furthermore, this will also require
strengthening of our procurement
policy, because if we depend entirely
on imports, our country will suffer
greatly as we are already importing
foodgrains of the value of over Rs. 150
<crores every year; if we go on im-
porting 5 million tons, it will become
unbearable for the country,

Therefore, I think he was right in
emphasising that we should try to in-
crease production. But production
cannot be increased only by bringing
wastelands under cultivation. In re-
gard to wastelands, he said that he
was ready to give free facilities to
anyone who wanted to go and till it
But at the most, wasteland is about
110 million acres. Only half of it can
be brought under the plough, despite
the best efforts which one can make.
It is because there may not be good
irrigation facilities and the yield of
the soil may be low.

Therefore, I say that we should try
to contentrate on irrigation and pro-
duction of fertilisers. Regarding irri-
gation, about 100 million acres can be
brought under it within two Yyears.
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We were already having abous &t
million acres under irrigation by 1980~
51 and with the completion of the
First and Second Five Year Plans we
will have succeeded in building the
remaining irrigation potential. DBt
that potential has not yet been fully
utilised because, the irrigation facility
to cover about 19 million acres built
during the First Plan and 30 milliok
acres built during the Second has ndt
yet been utilised. Here lies the crux
of the problem. Water rates in differ-
ent States are different. They are not
only different but very excessive. The
treatment given to the farmers is very
harsh. No farmer thinks that it is his
right to take water anywhere, either
from canal or from tube-wells. This
fact is known to all the Govern-
ments—the State Governments and
the Government of India. Government
do not pay attention to this aspect.
Instead, they want to give training to
others, because they are very keen on
sending delegations. The other day
also, Shri S. K. Patil said that they
wanted to send a delegation to Yugo-
slavia to learn about their prog-
rammes of agriculture. I know about
our ex-food Minister and the Plan-
ning Commission. They were alse
very delegation-minded. They had
sent so many delegations. They learn
that in China agricultural productiom
had 'been increased to 350 million tons.
Later, that figure came down to 280
million tons. Now it has come down
te 100 million tons!

I do not know why such persons are
selected to be sent in delegations and
why they come here with exaggerated
reports. When they come back, they
gtart painting a picture which is better
than heaven. We have not seem
heaven, but the picture which they
have drawn—we have heard their
talks in the Centrsl Hall-looked like
that of heaven or even better.

Mr. Deputy-Speaker: If someone
came back from heaven, perhaps he
would give the same picture.

Dr. Ram Subhag Singh: You  ere
right. )
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. W cgaw fag . wHE WY g5
-3 8§ Wi

Dr. Bam Subhag Singh: Because
8hri Raghunath Singh had also been
%0 some place.

The Deputy Minister of Agriculturs
(8hri M. V. Krishnappa): The hon.
Member may suggest some names; we
san include them in future.

Dr. Ram Subhag Singh: I do not
want that you should carry out such
programmes. It is foolish to send any
delegation anywhere. If you want to
learn anything you must learn what
Je in India because the hon. Minister
himself said that in Madras or in
Andhra there are farmers who  are
producing 2 tons per acre. Everybody
here is in the habit of flying in the
air without knowing what is going on
on the ground. They go there to see
what is happening on an experimental
fileld in U.K. or America or Yugosla-
wvia. There they learn something and
come here. They themselves admit
that there are farmers who are pro-
ducing more than 2 tons per acre.
What principles are they applying and
how elaborate they are in applying
fertilizers or utilising irrigation facili-
dies and others? If a farmer comes
here with his soiled hands they do not
want to be touched. But when they
go there or when President Eisen-
hower comes here and sayg that he is
a farmer then they think that they
should create here a forum whereby
the Members of Parliament also may
become farmer-minded. 1 think it is
no good telling these things here after
learmming them from foreign countries,
or hearing them from foreign sources
because all these things are already
existing here. Because they have not
heard all these things or learnt those
things from the people of India they
are always living on an aerial plane.
I want the Agriculture Ministry not to
commit the same mistakes which have
been committed so far.

We can bring easily under cultiva-
tiqn .two-thirds of our land, about 100
miillion acres perennially and about
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100 million acres depending upom
monsoon and protected irrigation faci-
lities. But irrigation can only increase
our production to the extent of about
7 mds. or 8 mds. per acre or at the
most 10 mds. Therefore, it is neces-
sary that we must create some facility
or create some tethnical device
to increase the yield. We must send
some officers to find out what kind of
fertilizer a particular soil requires.

This compost making programme is
a good programme and it is being
carried on on some good scale. Yet it
cannot cope with the situation because
our land demands about 40 million
tons of fertilizers of all varieties and
we have succeeded in growing green
manure fertilizers to the tune of
about million acres. We are burning
cowdung and other things. When we
talk of waste land we should also
think of cowdung manure programme.
About 40 per cent of this is availed of
and the rest 60 per cent is  wasted.
Though it is having only one-fifth. of
the firewood capacity, they are utilis~
ing it for fuel.

People are not utilising bone-meal.
We are having bone-meal to the tune
of about 5 lakh tons. If they concen-
trate on all these things it will be
better.

Besides, we have not done anything
regarding our cattle improvement
programme. One cow alone can give
us milk and other things with an
income to the tune of about the yield
of 5 acres of land. We have com-
pletely neglected that. We talk a lot
about all these things—about agricul-
ture and cattle programmes and
others. A programme has been given
that our officers will go to the fields
for at least 15 days. If our Ministers
and Members of the Planning Com-
mission also go to the flelds and
devote at least 8 months on the field
then it will be a very good example.
If they cannot go for 6 months, they
should at least go for two months or
even one month. They can tend some
cows or buffaloes in the big lawns
which they are maintaining because
that can give a better yield and that
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may also prove as an incentive to
farmers {0 tend more cattle .

Shri M. V. Krishnappa: I have two
oOWS,

Mr. Deputy-Speaker: The hon,
Member should conclude.

Dr. Ram Subhag Singh: I shall stop.

Mr. Deputy-Speaker: 1 am sorry: If
the hon. Member wants to complete
his sentence he may do it.

Dr. Ram Subhag Singh: I would
like to have two ministers it you can
permit me. Fertilizers, mechanisation
and other things are also necessary,
though we may differ and differ very
fundamentally. If we introduce
mechanisation in agricuiture many of
our people will be dislodged and it is
a fact. But we have to build up the
fertility of the soil and  introduce
better techniques.

We may differ from or agree with
all the things that we may sce in the
exhibitions but we should try to
introduce  some better techniques
which can be earsily availed of by the
agriculturist. There are many instru-
ments which cost  lesg, many  light
jnstruments  which can  easily be
introduced. We should also try to give
good prices to the farmers.

Now they have said something
about the sctting up of a Price Fixa-
tion Advisory Committee. You heard
the other day that big leaders were
there on a committee but they were
not inviteqd to meet for six months
and now they are going to be invited,
perhaps. If any statutory committee
is created it should be given the
freedom to determine prices on a
scientific basis and they should have
the authority to collect statistics ete.
and determine the prices on that basis.
They should not be made to have only
advisory capacity.

Adequate loan facilities should be
given. If we give loans only of Rs. 60
per acre our land under the plough
will . require about Rs. 2000 crores of
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loan. Even if a rough estimate is
made our irrigated land requires
about Rs. 150 per acre for growing
paddy etc. or about Rs. 300 for sugar-
cane. Putting it at the lower rate of
Rs. 150 we will require about Rs. 4,000
crores as loan. But there is no loan
facility. So, I would request the Gov-
ernment very earnestly that they
should try to give the farmers as much
facilities as possible for crop produc-
tion programme and for buying cattle

and small implements and better
implements.

About training . . . .

Mr. Deputy-Speaker: Now the hon.
Member must conclude.

Dr. Ram Subhag Singh: All right;
thank you, Sir.

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava.

Shri Raghunath Singh: Sir, we have
to move amendments we should be
given some time.

IqraTR RERT © T4 qL ELAGT

ot g fag . Rwry @ooadl
gaT !

Pandit Thakur Das Bhargava: It had
already been decided by the Speaker
that they witl not be allowed to be
moved because they can come subse-
quent to the starting of the debate.

FAg (eIt wWrET wrEd, | AN
Fr fazmd § "% Fvar Gem g 5 a3
A A A gt 5% fafEec A A
Ao T ) 3T T A0 ¥
& fF g aga stafar aww g
dfFa 7 ag @ & g9 W@y aed
IER Jrz At &1 fw Gy, wE-
ATEADA HT, SEATAT &1, Toet
w1 A @ FRg W, @ AN ogaey
afee Fror , s w1 gfress | a0
#. 5% wftwea w1 A fs gl el



*T T T §, 47 2T ¥ 99 gROg
o T ) eyt FWw AT 23 WE
¥ BT AW FF € | AfwT T quAT
T § fr feadt ¥vw e &
oo gk & @ g W i F owrew
gt € 1 st #r qdfew qrae w R
o g ¥ g ' ¥ faa
G F9 § WX INAT a9g § wre Nk
W g § W SAvar § O Ig T wv
o T & 5 9% w1 G0 § 1 SR
Teer o g e vy fafors ot g
w1 oroie § S =g gfaw v foan
aar @t ffsar dcw afede @ m@w
7% TE fe &% A N g oA
faeartaTes wear @ | X8 R § qEwar
g fr fag o & weer fafrex
aga ¥ w fegr §, we 9 @ ¥
g 94X Y O 47 T AAST &Y o
AT |

14 hrs,

W 30 o T § ww owt &
TER R e ax § 1 § W A
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Qe Wi # @ grew & T e g
§ 1 7 wf o wg e f e e
mﬁmmmﬁmt
texe & T w4 v vt Y, WY
W gy FHET IAWT A w7 | AR Jw
A o 3 faay @ e o frer §
e o §¥ Ty ag e IR A
SLuzsam AN w e ¥ pw y,
I w9 AR T wzw pE d, W,
®gar oy Wit § 6 o frew & Ty
W qw gu § viww fafaerd & wry
T T AN A v g A
wt B AT wrar § wafe I @
ay o I 7 fomr Y ) e R
wwate & @1 wgAr qvar § o fow
T nadde A faew Wt gT Tt
guAT § |

AATXATT, TFT I AT I WX Y
wit g & foygwm v wwwr
aTaT 97 /YR I X T wifay g 4ty
sfea gz w1 af) Tam & ax X
¥ wxw ghadi ®Y fealt gryg
faer queft § WY faerefy ot § ar A
fasrfr & 1 gu oY Y fawar & Shew
g AT agd &9 faadfr § 1« €% &
qradw g w1 @ wraw T Ay §,
grat " wawar ®1 ) vty 6 ¢,
TRV FTAFTE | TR W
P ®Y, T AT W TAE 5 gy
Y faadfr &y § wamar g s goa
A fadhe &, T8 4%r AU L ATEAT 4
d sraar g fe wr & fe ot ol
wefedt 1 arg ot fracd €, g€
&7 @ FEAT §) WY | THANZ X AUG
o Wy € T w7 G § WR
ey o Sifew v Yy § wfe agld
* w wgy ey o @k | e et
® 71wl ol ¥ fedy W fos
aft & fi TTEY v Y 9 oy Ty
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a1 gear §, I Ay W BY weyr
fearoraem §, T QUE F A F
aar feqr a1 S6ar § | IAT W9 SAET
xad & qrAwY qar ¥ qear § f§
I W Ak a7 § 1 I o
wreta ag § fx Iaey N OF agR
w0 faaft f, T wrw At fewdy
2 1 it awtaw fafrey @ wad
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&Y =ifgd 1 1 TA9 &ar Tfgd ar
fie gfiwe gedely & aX & w7 ¥y
foar a7 Gxar & 1§ v a9 ¥ q@
®gaT wAT W7 G AR WTEwW
grgw fafaret aga ¥ fagaa ¥ IR
g 3w fafaet gga ) faom
¥ ot &% fafesar faer § W 3%
|/EX g Wi Aw oY § 5 Jgardy
& agi X gF NEHfaar gfmw
et & Td Wk o fafre
xq ¥1% & fad & 3 g ) <%
*E WAT @ § 6w &, A% qIqy
aF AT AT 7g § I W A P
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3 fegHfr arc fard fx~ 9 Wt
46T §F Ptz wTAr afY wrgar | I
& TPt IT A q7Y TE X AHKT § | FW
¥ ®T WS W@ T & L8 ¥
rexs % gardt oy fafee Y &
aE A O FAT §, TF @ W AT
firar &, &7 2@ ® ¢ TIX ¥ gC
N qgr § | TAAdT AN wof ferd
(fsgsgnrga sy m g
PeYY ¥ teus aw 1 T fand geea &
ayawg, Ik ar X OF £ 7 g
¢, Ta¥ fag naddr g frea &
bt F gaqar § fe qeq o @ A
fr gq Mefirax fordee w1 o0 Taddfe
w2 wely w1 Wy €, wew fwur W,
e 3T fieqr atrar W wex Wk W
oz feqr wrar 1 }R6T A/ wwdE ¥
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s W A waddz we ¥v¢ wamr Ak
§, s 37T et wiw § i AN,
qgaide € gk &

9T $4 ¥4 T T TAL P
iy § 1 A7 g § e smdedew
T ¥ fad gu ax T § far 92 e
far ar g & ar far STy A § 4
| {Y gaR ey § fo gl A Wk
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D Krishnaswami

(Chingleput):
Br, an excruciating experience to
it 1 Igh a debate on food, for one
“nds that this House sometimes

vades important issues and enters the
aradise of abstract theories.

The crux of the problem today is
hat while the wholesale price indices
¢ rice, wheat and pulses are lower
oday by sbout 3 per cent, 6 per cent
nd 12 per cent than what they were
year ago, public indignation at the
igh level of food priceg continues.
Ve cannot dismiss this indignation by
juoting statistics of wholesale price
ndices. Surely it will be conceded
hat as a result of record harvest of
3 million tons in 1958-580 the prices
lid not rise as much as they did dur-
ng the lean months from May to
\ugust last year. But let it also be
wvalised that notwithstanding the
wumper crops, notwithstanding the
act that we had substantial imports
rom sbroad the prices have not gone
lown as much as we anticipated.

There is a closely allied issue, partly
fatistical but which, nevertheless, has
\ vital bearing en  public attitudes.
the present index of wholesale prices
'or foodgrains takes into account
tbout 500 quotations, A sizable pro-
ortion of these quotations is inevit-
bly from producing centres in sur-
slus States. It is right from the point
¥ view of compiling index that we
hould adopt this procedure, but under
' normal market system the wholesale
frices in the producing centres set a
one for the general level of prices
hroughout the country. If prices are
ligh in one ares foodgrsins move to
B and depress prices.

Bui what happens when restrictions
W movement of feadgreaing - are ims
8Gsed} The resuls is thet there are
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low prices in surpius States which get
tully reflected ip the index, and there
are high prices in the deficit States
which are only partially reflected, if
at all, in the index. The price index is
low, but in the deficit States which
have a fairly dense population the
prices are excessively high. This is
the explanation of the apparent con-
iradiction of low prices as reflected in
the wholesale price indices and
public wrath at high prices.

The other important point about
recent trend in  prices, Mr. Deputy-
Speaker, is that while the indices of
foodgrain prices have been reasonably
steady, the prices of other food arti-
cles such as milk, meat, spices, tea,
coffee, sugar and gur, have mounted
up very steeply. In the case of some
commodities like clove and cardamom,
import restrictions are the villain of
the piece. In the case of commodities
like milk, eggs and meat, supplies
have not been commensurate with
increased demand,—a consequence of
increase in money incomes. In the
case of tea and coffee our export
demand has been rising rapidly, but
we have allowed internal demand also
to rise. In the case of sugar and gur
the difficulty of obtaining sugar in
certain  States has forced up gur
prices. What is the result? The result
in brief is that the wholesale index of
food articles is today higher by six
per cent over what it was last year
and by about 25 per cent over what
it was in 19352-58.

Now, it is clear that the present
system of each State remaining as @
separate zone has broken down in
many cases. We expected good
harvesty and movement restrictions in
surplus States to lead to the States
obtaining substantial procurements of
food-grains, These procurements, with
substantia}! imports from abrosd were
expected to force down prices, but
procurement has been very poor.
Indeed, whenever & State has attemp-
$ed to procure directly in the open
market, prices have risen very sharp-
ly. Nor is it politically feastble to
procure at fixed pricess Even fhe-



6333 Motion re: ' DECEMBER 21, 1089  Food Situaiion 534

IDr. Krighnaswami}

Kerala Government under Communist
rule recoiled from this prospect. In
brief, deflcit States have borne the
full brunt of these movement restric-
tions.

The Food Minister the other day
pointed out that we should have a
single zone. Now, it is a grand idea.
In fact, we have not as yet reaped the
benefits of a common market, the
result of Sardar Vallabbhai Patel’s
monumental achievement of integra-
ting India into one unit, but in the
short run, thig is not practicable.
There are so many difficulties. For
instance, the strain on our railway
transport facilities would be  great.
There would also initially be a cris-
scross movement of foodgrains from
one centre to the other. Let us realise
that it will imply a violent break with
a pattern of distribution and market
arrangements which rightly or wrong-
ly have emerged during the past seven
years.

Now, I agree with my hon, friend
that the other alternative is to modify
the present system by enlarging the
food zones so that each zone is self-
sufficient in the major cerceals of the
arca. This would tend to equalise
prices in different areas and improve
the effectiveness of the market. But
here 1 wish to emphasise once more
the problem of dcciding whether the
zones are really self-sufficient and of
providing cereals and pulses in which
a particular zone is deficient. The
socalled southern zone which might
be held as a model, cannot be termed
a genuinely self-sufficient zone,  for,
no realistic assessment of the nceds
of Madras, Kerala and Andhra was
made. Unless the Government really
attempts to solve the problem and
ensure that these zones are properly
self-sufficient, it is no use flaunting
this zone as a model to be copied by
others. The Centre, even after a zone
is formed, should provide cereals and
pulses in which a zone is deficient, and
this ought to be an integral part of
any zonal arrangement. Besides, there
is the problem of meeting the require-
-ments of large consuming centres and

part towns like Madras, Bombay, and
Calcutta and other urban , centres
ought to be met from the centre. Te
achieve this efficiency, the Ceritre will
have to play a more active role im
purchasing, storing and distributing
foodgrdins. But this does not neces-
sitate or imply monopoly trading by
the State in foodgraing. Indeed, the
State must enter the foodgraing trade
only in order to act a8 a market
leader, but it does not, and indeed, it
shouid not have to be a monopolist
The State has neither the organisatiom
nor the aptitude for taking over fulty
the wholesale trade in grains.

My hon. friend the Food Minister
referred to the distribution of Jfood-
grains by fair price shops. Today, we
have about 50,000 fair price shops
Even if we double it within another
year or two, it still would not be
sufficient to meet the demands of our
population. What is the alternative
that faces us? As everyone knows.
the retail foodgrain shops are highly
imperfect and, in the jargon of ecenmo-
mics, there is a great deal of market
imperfections for those retail trade
shops. But it does not mean that we
should simply give up or throw our
hands in deapair and say that nothing
can be done. No trader lives by profit
alone, There are other motives which
operate as well and it is a great mis-
take to think that some of these non-
profit incentives cannot be exploited
to the full. Indeed, in the past, near-
ly four decades ago, honest traders
were made Justices of the Peace and
according to all accounts that have
appeared, they showed how they have
behaved. It is clear that in periods of
food crises they acted very well and
very appropriately.

I suggest to the Food Minister that
he should give all the impetus to the
organisation of retail trade associa-
tions, They can be made to . work
efficiently. They can ensure that
prices charged are uniform and
reasonable in foodgrains. There ¥
today an .enormous scops' We this, but
et us realise that if they do not
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behave properly, they can be punish-
ed and there is no doubt that we have
sufficient powers to punish them. At
theﬁame time, our recognition of such
as:.qclauons must be positive and
helpful.  Otherwise, those running
such ‘associations will have the worst
of both the worlds. They would lose
caste  with those who are black
marketeers and they would not have
attained a social position _in our
society. But I do recommend to my
hon. friend the Food Mjnister to think
seriously on the propl.em of organis.
ing retail trade associations, for, I
feel that however ~ niuch-he might
attempt to open fair price shops, they

cannot be a substitute - for the retail .

trade as such, and if we wish to
improve.the moraliy of the retail
trade, one such way iz organise these
retail trade associations and.s thus
Sholv that we can do a  great' deal
thraugh public co-operation. -

T ishould_ like to refer briefly to one
or two nomts which my hon. friend
the .Food Minister brought to our
notice. He said that he was willing
tg. have. a” buffer. stock of five million
“tons. It is excellent to have a buffer
stock of five million tons. But there
are certain questions which I would
like te ask. Has the Planning Com-
mission overcome its prejudice in the
mater of extending ware-house faci-
lities? At prisent we have ware-
house facilities to store 1} million
tons or thereabouts. Secondly, if we
decide to procure, I suggest that the
Government should adopt the proce-
dure which they adopted in 1957-58
It was not a very good year for pro-
curing foodgrains -through agencies.

But then it was possible for those
agencies to substantially procure
foodgrains at_fairly normal prices

with the result that we were able to
‘build up preper buffer stocks.

The third and the more important
pmht is that a subttantial portion of
the foodgrains should be procure
frqin within our cou‘nt and nof
iMported=ft8m dbroad. "What is the
‘grave danger we are facing? Thi
‘ravest danger about, the recent rises
in price trends lies'not in the upward
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movement of cereal prices—though
that~hds “béen something and it s
subject.{ ta scasonal fluctuations—but
the gravest . danger is the slow,
persistent armd ¥reeping rise in prices
of--all other compoments, fuels, lubri-
cants, manufactures: . and  inter-
mediates, which have tended to raise
the floce for the -gefieralilevel - of
prices. * Wheti e ‘disciiss the rise in
prices of foe'@étains and other things,
we have also'to remember
another rise’isftccurring in different
sectors of our .ecorromy, a rise which
cannot be ignoreéd: Even if there is a
bumper crop,” they will not slide
down as in the past but whén there is’
an indifferent harvest, they will
further. There i¥ thus # stfong  bias
in favour of pnces ‘creeping up little
by little after svells cf steadiness. I
warn the Food - Minister, against
ignoring these trends in our economy,
and I hope that the Planﬁmg Com-

rlse.

that .

mission and other bodies w11f"he very -

reasonable . R

" If I refer to the Planning Commis-
sion, it is because I have felt that that
body. with its superannuated wisdom,
has setdom shown a sense of realism,
and has generally tried to play the
role of the fifth wheel in the Cabinet
coach of our administration, Minister
after Minis{er has got up and defend-
ed the Planm.ng Commission and the
reason why ,the House has been
severe on M1msters is  not because
they have not submitted to the Plan-
ning Commission but hegause the
House feels {haf a’ body which is
constitutionally not responsible to this
House cannot be brought to book and

the only other man -who can be made,
I hope.
show .

,a scapegoat is the Minister.

that the Fo&d Minlster will
sufficient courage to stand up to the
Planning Commission.
that unless we have a gepuine form
of Cabinet Government, where Minis-
ters are really responsible to this
House, we will have a repetition of
what occurred in " the !}as@ ,  Food
Minister resigning or rgimquishing
office because he’ was morg I.an;‘l
the Planning Commission and
sufficiently loyal to this House.

It is.my view .

¥
£
o,
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Shri Makhanty: Mr. Deputy-Speaker,
Sir, any debate on the food situation
can have two distinct aspects—the
micro-aspect and the macro-aspect,
the short-range aspect and the long-
range aspect. But I venture to think
that today, situated &s we are, we are
not considering the long-range sspect,
even though it is very important from
many points of view. Today the real
erux of the situation, so far as I
understand, is the spirally increasing
rise in foed prices, which is almost
cempeting . with the rise in food pro-
duction. We have almost reached the
target of production, which we had
Jaid down for the second Five Year
Plan. Our target was 75 million tons
and as against that 75 million tons,
today we produce 73'3 million tons.
That is not a bad achievement at all
But when we consider this with the
increasing prices, we are really con-
fronted with almost a baffling situa-
tion, We had expected the hon. Food
Minister to have given pointers or
indications to these baffling issues,
without taking ug to his very laudable
schemes for the future. We are very
much concerned with the future, but
today we are more concerned with the
present and I submit that any realistic
discussion on the food situation has
to confine itself to the bitter present,
as it obtains today.

A little while ago, I have said that
the food production is increasing, but
the food prices are also incressing
and the vicious circle has not yet been
broken through, even though we have
sacrificed an hon. Minister. The House
will remember that Shri A. P. Jain
had to quit the Cabinet in the rising
<rescendo of food prices as well as
public criticism. Today it is only fit
and proper that the Food Minister
gives us here and now the steps he
proposes to take to curb down the
food prices, which is bedevilling all
our plang for development and pro-
gress.

For instance, in 1968-87, our pro-
duction was 68°'7 million toms. The
mext year was a very unfortunabe
'Mforanﬁetydmud.ﬂln
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food production had gone down. -
the year 1838-88, was a peak
from the point of view of food
duction. Yet, the food prices
1958-59 were higher than the
prices which had obtained in 1857~
which was an unfortunate
1989-80 is also a bumper yen . We
a bumper crop this year, and yet
food prices which rule today
higher at certain points than
prices which had ruled last year.
market prices of Calcutta may
taken into account in thig conneedux.
1 have no time; etherwise, 1 would.
have quoted those figures.

So, in this context, we have to-
analyse and examine
ment's proposal, or should I say the
Food Minister’s proposal, to withdraw
State-trading in foodgrains. As he:
has very rightly said, State-trading is.
not an end in itself. But in this rela-
tive world, nothing is en end in itself.
Even the Government is a means to
an end; it is not the end in itself.
Everything in this world is a means.
to an end. But what we have o
judge is whether the means which we
have forged are going to serve those
ends, if not, what inadequacies we
suffer from and how best to remove
them, But I regret to say that the
hon. Food Minister has left us in the
same darkness as we were befare.
(Interruption). It is a matter of
opinion; if my hon. friend sees wmore:
light, I only wish him the best of
luck.
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verbially short.
Nagpur Congress that so much was
said about State-trading in food-.
grains. But I do not place my
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Plagning Commission that our pro-
duction is not commensurate with the
rise in the national income. Today or
tomorrow, you are going to be faced
with that situation when you are
going to formulate the basis of the
third Five Year Plan,

Why bhas this kirnd of thing hap-
pened? It is because we have not
beenn sble to maintain a consistent
price-line. It has not been able to
enthuse the rural masses or the urban
city-dwellers or the workers in the
fields and factories. How are you
going to maintain a consistent price-
line? As a result of our experience in
1957 the Government was forced to
take to State-trading in foodgrains.
In all humility, 1 may say that the
Government was never serious or
sincere in giving effect to State-trad-
ing. A working group was appointed
in the Food Ministry to work out the
programme and the plan of State-
trading in foodgrains. I can say with
all sense of responsibility that they
merely played with the fringe of the
problem; they never reached the
core.

At that time we had given two
warnings. We said, do not entrust
the scheme to the traders, the hoar-
ders, the blackumarketeers, whose
only misgion in life iz to thwart the
scheme. The country knows, this
House konws, that this entire scheme
was left as though on a plater of
silver in the hands of the very same
people whose only mission in life was
to thwart it. Having done that, it is
not absolutely honest to say that
State-trading in foodgrains has been
a fajlure. 1 ask, did you give it ever
a fair trial?

The Deputy Minister had stated
elsewhere that on account of the cor-
doning off the States, they were not
able to mop up the excesses in the
surplus States. That is an absolutely
wrong statement and I repudiate it.
I wish the hon. Minister repudiates
it and withdraws it Take, for inst.
ance, rice. Your target was, out of 28
willion -of rive production, you
wanted ts build a stack .of 2 million
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tons of rice, I say, Madhya Pradesh
and Orissa have contiributed to about
1.7 million tons to TG

Shri A. M. Thomas: That iz wrong.
I will come to those figures.

Shri Mahanty: How much have
they contributed?

Shri 8. K. Patil: They do not
produce as much.

Shri Makanty: Orissa produces 22
lakhs tons of rice.

Shri 8. X Patil: Yes; lakh: and
not millions.

Shri Mahamty: I sm sorry; 1 stand
corrected.

An Houn. Member: It is a dan-
gerous slip.

Shri Mahanty: Many more dan-
gerous slips occur; it is only a slip of
the tongue. You have almost been
able to build your stock of rice up
to the target you had set yourself. I
want to ask, where has the State-
trading in foodgrains stood im your
way? You had said that™in deficit
States, when the Government entered
the market, the prices shot up. The
prices did not shoat up because the
Government entered the deficit States’
markets. The prices shot up because
you had absolutely left yourself help-
less in the hands of the very same
traders and manipulators whose only
job in life is to trade in buman
misery and starvation. While the
pavements of Calcutta were crying
for the blood of those hoarders and
black-marketeers, you had entrusted
the very scheme in the hands of Pasu-
patidas and Sons and others, whose
very job in life was to frustrate it
So, there is no good saying it wes a
failure, You can say so for reasons
best known to yourself. v



: He is addres-

Save H, "/, Patil:
after - - curself

You can look

Therefore, I beg

.uL S‘lte trading in food-

grains not failad in building food
stocks which was our aim. It has
also not contributed to shoot up the
prices  If anything has contributed
ta shooiing up of the prices, it is the
unhel: alllance between the Govern-

raernt and the food traders, whose
very purpcse and mission in life was
to thwart Siate trading.

T csine to ancther aspect, and that
relates o the food zone. This morn-
ing I vzised a point of order, the only
purpuse of which was to take  the
Goversmment into confidence,” so  as
1ot tH create an occasion in future-to
say tha® “they did not tell us”. The
hon. Food Minister said “I will tell
““wheeefrom I derive my  authority”.
He d:--rives his authority from the
Bsqent al Commodities  Act,
© (8). sub-clause (d) of the Essential
“Cammadities Act of 1955. That Essen-
cHinl Commedities Acet  was  enacted
under article 369 of the Constitution
~stemparary and transitional provi-
sions of the Constitution. This article
relates to inter-State trade, as opposed
to J\f! 3-State trade. I do not know
why the legal advisers' of the Food
Ministry have missed this fundamen-
tal poinf. The Essential Commodi-
tics Act, even though it was legally
bad enough, even though it was
constitutionally bad enough in  the
veav 1937, it was only good for the
purpose of inter-State trade. I have
no time, thercfore, I do not wish to
Jxepeat it

It is clear from the wording of
A'arti‘cl .369, sub-clause (a), “trade and
v vommerce within a State” that it was
" un(‘!u ‘this article the Essential Com-
modities Act was originally enacted
a'u,d then extended. But today .you

z'ﬁc {5 come to this House under
artmk 303(2) of the Constitution;
"“fher¢ i np-escape from it. The word-
ings ac2 clear and the mandate is
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specific, because this relates to build-
ing inhibition against {reec trade,
giving preference to some  States
against some other States. For inst-
ance, Madhya Pradesh will be linked
with Bombay. I have great admira-*
tion for the hon. Food Minister but
with all respect and with- atl humility
I asree with him to bring down the
food prices in his own constituency
in the City of Bombay. Bat lot him
not create any difficult situation -in

- Madhya Pradesh, the rice bowl of

Madhyva Pradesh. Economic parity of
the Madhya Pradesh rice bowl pea-
sants cannot, by any stretch of imagi~
nation, be equated with that of the
urban city dwellers in Bombay. The
same thing can be said about Orissa
and Calcutta. I told him once, 1 told
him twice and I repeat it here—we
undertake to supply to Calcutta every
single grain of ours which is surplug.
We undertake that. But we want it
to be doné through State trading in
foodgrains. That has been the view
of the Orissa Government also.

hat right has the Government not
to tell this House what the views of
the State Government are. If the con-
stitutional personality of the States
are going to be tinkered like that, if
they are going to be toys . in the
hands of a ruthless centre like this.
then—I do not know—I think it is
time enough to bid good-bye to this
Constitution and this scheme or pat-
tern of things. What do I say? You
are absolutely right when you say
India will be one zone. I am the first
person to reciprocate that sentiment.
But for that you have to bring about
economic parity between States and
States. For that first you have to
bring about parity between the rice
bowl of Madhva Pradesh and the
rich and prosperous cities of Bombvay

~and ‘Ahmedabad. It is the primary

producers of the rice bowl of Madhya
Pradesh and Orissa who Thave to
build the super-structure of the indus-
trialisation of this Plan and all that.

So, if in the interests of saving
your consumers in the big cities, who
are politically better-organised, who
are possibly your voters, who are
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posaibly your main bulwark, if for
them you are going to sacrifice tbe
 tundamental interests of the consu-
ers who are siso the producers in
the economically backward State,
then it will be an injustice which the
Parliament will be doing, not only to
the Constitution but also to, these
States. If he wants to do it, let him
come through the normal procedure,
there be a legislation, let there also
be a specific purpose for which these
zones are going to be formered;
1et there be a legislation, let there also
merits and let the Parliament give
consent to it, and not like this under
an_ omnibus motion bringing large
matters of policy and seeking the ap-
proval of Parliament.

Shri A. M. Thomas: Mr. Deputy-
Speaker, Sir. I have sought, with
your permission. to intervene in the
debate to answer certain points that
have already been raised by some
hon. Members, leaving of course the
major aspects and more serious
aspects of policy to be dealt with by
my senior colleague when he replies
to the debate. Usually the food
debates are being held on the floor
of this House in the context of very
difficult food situations, so much so
that we usually get ourselves lost in
problems of distribution and allied
matters, in the course of the debate,
when the only remedy is increased
production. Members usually do not
attach much importance to it, nor
discuss it thoroughly.

According to me, this debate marks
a real shift in the practice so far
adopied. 1 must say that the key-
note of the Minister's speech was @
passionate appeal for increase in pro-
duction. He has not only made an
appeal but he has also dealt with the
various aspects governing increased
production.

Ambuhmrltybnowm#‘
hbelhmtoﬂuhrzmd .
production, smd the targets propesed.
and the programmes set out for the
Third Plan are with a view to place
NMW'&:M&W
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and enable us to depend on our pro-
duction to meet all our needs.

I was really surprised when I la-
tened te the speech of the haon.
Member, Shri Surendranath Dwivedy.
He was blaming the Food Minister
for having devoted much of his time
to problems of food production, rather
than problems of supply and distri-
bution. According to Shri Dwivedy,
food production must be solely left
to the States and the Centre should
not have anything to do with that.
The Centre should only look to the
problems of supply amnd distribution.
1 am giad that other members of this
House do not subscribe to this view.
From the substitute motions that
have been tabled I find that Members
attach importance to the problem of
increased food production. The other
day also Shri Dwivedy has been pooh-
poohing the idea of self-sufficiency
and all that. Shri Tangamani also
referred to it. He said that we have
been speaking about self-sufficiency
in food for such a long time, from the
year 1949 onwards. It is true. We
have been speaking about food self-
sufficiency since 1849, because we
launched our Grow More Food cam-
paign in that particular year.

1 may also say that at that time
when we launched the Grow More
Food campaign it was the idea to
achieve self-sufficiency in food by the
year 1952. We then thought that
with an additional production of 4'8
million tons of foodgrains, with the
then level of consumption it would
be possible to attain more or less
self-sufficiency in the matter of food.

But I beg of this House to consider
the things which have taken place
subsequently. In the year 1948-50
our foodgrains production was in the
region of 5¢ million tons, certals as
well as pulses taken together. Ip the
year 1938-58, as has been pginted out
by the hon, Member, who just pre-
M““'"m“*‘m““
say g bumper
m.us'nsmmimm For emy
calculation, we u&'&
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last ten years there has been an in-
crease to the extent of 20 million
tons, that is, at an average of 2 mil-
lion tons every year. The increase
every vear may vary, but on an
average it is 2 milllon toms.

We had thought that by the pro-
duct:on of 4 million tons, on the
Jevel of consumption then, we would
be able to achieve self-sufficiency.
Then sice we found in 1952 that 1t
was nst possible and that we may
have to import some quantity, we
ntroduced the term relative self-
safficiancy.  That was the term
used for tne period following 1952.
When  subsequently, even after
s5 much of production, we have not
been able to attain  self-sufficiency,
thas  target of self-sufficiency has
become, to use the same expression
whicit has been used by the Food-
grains Enquiry Committee, a moving
target.

All the same, I would like the hon.
Members to consider that if we haad
takon the then level of consumption,
that is. the level existing in 194852,
we wouid have been in a position to
cxport some quantity by this time.
By the increase in consumption to
the extzint of one ounce of cereals or
foodprains, the additional commit-
ment that the nation would have will
come to about 5 million tons. I would
beg of this House to consider that
aspect. One ounce of increased con-
sump‘ion means an additional com-
mitment of 5 million tons.

Shri Harish Chandra Mathur: You
never thought that you will take. ...

Shri A. M. Thomas: I am just
com:ng to> that.

Although with this increased pro-
duction of 20 million tons we have
not been able to attain self-sufficl-
ency, the House has to consider
.pecessarily some aspects. One aspect
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certainly is the growth of population.
Of course, the growth of population
had also been- taken into account
when we talked about self-sufficiency.
In 1951 our population was 362 mil-
lion. Two projections have been
made to this fijgure—one by the
Census Commissioner himself and the
other by the Central Statistical Orga-
nisation. According to the Census
Commissioner, going by the past
figures, the p®pulation in 18681 would
be 410 million. According to the
Central Statistical Organisation, in
1961 the population would be 4381 mil-
lion, In 1971, according to the Census
Commissioner, our population, baged
on past figures, will be 481 million
and according to the Central Statis-
tical Organisation it would be 528
million. So, this is one aspect that we
have to oonsider when wc  speak
about self-sufficiency,

The second aspect that I would ask
this House to consider is the improve-
ment in the purchasing power of the
people. Along with that, 1 would
ask the House to consider also the
heavy  developmental expenditure
that we are incurring under the
various plans that we are working.
These two aspects, according to me,
have to be considered together. There
is no doubt with regard to the fact
that our standard of life is rising. It
is a very healthy feature. Our con-
sumption requirements are also going
up. This also is a very healthy fea-
ture. The total investment in the
economy has been increasing from
year to year. T am giving certain
figures which the House may consider.

In 18568-57, public investment
amounted to Rs. 841 crores, It amount-~
ed to Rs, 883 crores in 1957-88; to
Rs. 1,084 crores in 1958-59 and during
1959-80, that is, during the year in
which we have entered, the plan in-
vestment would be Rs. 1,002 crores.
We are also......

Shrimati Renu Chakravartty: In
industry and agriculture,
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Shri A, M. Thomas: I am coming

to industry . . Yes, that is public
investment in industry and agri-
culture.

Deficit financing, the House knows,
has been of the order of Rs. 1,200
crores from 1958 to 1960. I would
0w come to the investment in the
private sector also. According to
the investigations which have been
undertjaken by the Reserve Bank of
India, investment in the private
sector comes to about Rs. 700 crores
a year compared to an average of
about Rs. 500 crores which was
estimated in the Second Five Year
Plan.

14.56 hrs,

[PANDIT THAKUR DAs BHARGAVA in the
Chair.]

So, over the original estimate of
Rs. 500 crores in the Second Five
Year Plan there has been an increase
to the extent of Rs. 200 crores on an
average. Just counsider, public in-
vestment of the order of Rs. 1,000
crores and private investment bor-
dering on Rs. 700 crores, in all
Rs. 1,700 crores, being injected into
the public every year. That will cer-
tainly have its effect on the price
factor also.

Shri M. K. Ghosh (Jamshedpur):
That expenditure would go out.

Shri A. M. Thomas: [ just said
that with the purchasmg power that
the people get, the demand for food-
grains and other articles would natu-
rally go up.

Shri M. X. Ghosh: That would go
out and not to the people. The
amount which has been spent on im-
porting machinery and other things
on planning should go out and would
not be distributed among the people.

Shri A. M. Thomas: To that ex-
tent, it may be so.

Increase in production has, I must
BRY, tended to moderste and absorb
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the inflatiomary impact to a certain
extent, otherwise the prices would
have gone up. I ask this House to
ghow a little more of understanding
and appreciation of this aspect of the
problem. In considering an appro~
priate food policy, this large growing
and increasingly complex economy
has also to be taken into considera-
tion. There are other factors which
are known, namely, rapid urbanisa-
tion and the producers themselves
consuming much more than they used
to consume originally., All these
questions have also to be taken into
consideration.

It is after taking all these into con-
sideration that we have fixed tenta-
tive targets for the Third Five Year
Plan. The House knows about the re-
port of the Ford Foundation team.
It recommended that by the end of
the Third Five Year Plan, to meet
the consumption requirements of this
country, there must be a production
of not less than 110 million tons of
foodgrains. That will be 37 million
tons over and above the record pro-
duction of 73:5 million tons in 1958-59
and will have to be achieved over a
period of about seven years. I need
not tell the House that an all-out
effort will have to be made to reach
this high target. ’

I will next come in some general
way to the gquestion of buffer stock
operations and whether imports are
necessary. Hon. Members were con-
demning the practice of importing
more and more foodgrains. I would
recall to this House the position that
we found ourselves during the year
1955. Early in 1955 we found that
foodgrain prices had reached the
rock bottom level or so, and then
towards the end of 1955 they begem
to rise and even a stock of 15 lakh
tons was not sufficient to serve as
buffer stock operations. At that time
we even thought, having had two or
three consecutive good harvests, that
self-sufficiency was round the corner.
I must confess that we relaxed a
little, but as far as the Food and Agri-
culture Ministry is concerned, as is
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barne out by the Foodgrains Enquiry
Committee’s Report, it was even then
in tavour of a large buffer stock, but
that was not built up. I do not want
to enter into the reasons why a large
buffer stock was not built up at that
time. Now we have the context of
a betber cycle of production. Last
year we had a good crop. This year
also we are going to have a good
crop, and possibly next year also.
That may perhaps temporarily alle-
viate our difficulties, but even then
the idea of the Food and Agricultural
Ministry is that we should never
make the mistake that we committed
on the previous occasion when there
were two or three consecutive years
of good production. That underlines
the necessity of building up a huge
buffer stock pointed out by the hon.
Minister when he initiated the debate.

15 hrs,

When we speak about imports, we
have also to take into consideration
the advantages we have of imports
under Public Law No. 480 under
which about 40 per cent will be by
way of grants, 20 per cent for meet-
ing the expenditure of the American
officials and other establishments
here, while the balance 40 per cent
will be given to us by way of loan
for financing our own development
projects here. This arrangement,
therefore, would certainly be a mutu-
ally advantageous arrangement, ad-
vantageous to us and also to the
United States, So, the terms under
which we are importing these large
quantities may aiso be considered
when the Government .is blamed for
these large imports.

The next point iz about the price
trends to whith my hon. friend Shri
Tangamani referred. He referred to
some statement that I made in the
Rajya Sabha. I am sorry he ocught
to have given the full picture that 1
gave to the Rajya Sabha. I have
nathing to hide from this House or
the other House, and I gwve a clear
picture of the price trend Both in the
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North and South. I made the state-
ment that in the South the “Jevel of
prices ‘was a little ‘higher thin that
existing last year, although the price
of cereals taken as a whole was much
lower. My fhon, frien@ took Giat
sentence angd said that I had stated
in the Rajya Sabha that the prices in
the South were going up, without
referring to the other part of my
statement.

Shri Tangamant (Madurai): Even
the Governor has stated that in his
joint Address.

Shri A, M. Thomas: 1 am not
yielding.

He also quoted some economic.
weekly of Bombay to which he and
the party to which he belohgs have
got a particular fascination, and
stated that on the index of food
prices on 5-12-1959 was 119.8 but we
have to take into consideration the
fact that this is an index of all the
food articles—not only cereals and
pulses, but also milk, eggs, meat, fish
etc. We all know that the prices of
eggs, meat, fish and milk have gone
up and hence the index is high. Even
that has come down recently. Accord-
ing to the latest flgure I have got, it
is only 119-2,

The prices of cereals and other food-
grains, for which this Ministry has &
special responsgibility, are having a
steady downward trend. The
index for cereals has declined
from 110-3 on 17th  Octaober,
1859 to 100-8 on 12th Decem-
ber, 1858. The index number «f
cereals was 105‘8 on 12th December,
1858 but this year it is 100.8. The
index number of wholesale prices of
rice has declined from 112:9 on 24th
October, 1980 to 101-3 on 12th Decem-
ber, 19898. The index number of the
wholesale prices of wheat on 1%th
Detember, 1930 was 095-4 as com-
pared to 114 on 12th December, 1958,
so that there is 8 substantial reduc-
tion. We have also to consider that

the price of wheat is steadily falling =~

during the lean period when ordina-
rily it should rise.



6355 Motion re:

{ do not want to take up the time
of the House by mentioning other
facts. The fall in price has Dbeen
most pronounced in Bihar, UP. and
West Bengal. 1 do not want o give
the figures because I have to refer
to some other points,

Next come to the question of zones.
Of course, the Orissa-West Bengal
Food Zone and the safeguards that we
intend to adopt will be dealt with by
the hon. Minister. I just want to give
a short background to the formation
of the zones. How in a matter like
this there can be differences of opin-
ion is clear even from the wording of
the amendments that have been tabled
to this resolution. Members coming
from surplus States want their States
to be cordoned off, and Members com-
ing from deficit States want their
States to be tagged on to adjacent
States.

Shri Harish Chandra Mathur: It is
@ mis-statement. I come from a sur-
plus State, and I was for a complete

one unit much earlier than you started
the zones.

Sbri Rajendra Singh (Chapra): What
is the position of your Chief Minister?

Shri Harigh Chandra Mathur: He
agrees.

Shri Vidya Charan Shukla (Baloda
Bazar): He is talking of State Govern-
ments probably.

Shri A. M. Thomsas: All Members
are not so generous and wise like
Shri Mathur.

The crux of Shri Mahanty’s argu-
ment is this, that we had a bitter
txperience of -these larger zomes mnd
the decision 0 constitute each State
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tons of foodgrains, there were requests
from the surplus States that their
States shauld be cordoned off, so that
whatever they had might not be drain-
ed off or sent to the deficit States. We
knew even then that prohibition of
export of foodgrains from a particular
State, while helping that surplus State,
would have an adverse effect on the
other deficit States. Madhya Pradesh
had not seen such a serious drop in
production for a large number of
years. So, we thought where the
purchasing power was low, it would be
better to accede to their request. The
Government of Indis accordingly de-
cided to piohibit in December, 1857
the export of rice from Madhya Pra-'
desh and from UP. Then, Bihar was
also cordoned off. 8o, it was only
when there was a substantial drop
in production and there were even
scarcity and famine conditions that
we adopted thiz course. Whether we
should adopt the very same course
when there are better crops is a

matter which has to be considered by
this House.

8hri Radhelal Vyas (Ujjain): This
year, the production of the rice crop
has gone down in Madhya Pradesh.

Shri A. M. Thomas: Bihar was also
cordoned off, at the same time, and
as a corollary to that, West Bengal
wos cordoned off in January, 1958.
Orissa was cordoned off in June, 1957
and later in February, 1959; the
Western wheat zone comprising of
Bombay, Madhya Pradesh and Rajas-
than was split up and each of these
States was constituted into a new se-
parate wheat zone. This was greatly
influenced by some other decisions
also which had been taken by Gov-
ernment.
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been a failure, Of course, we have
said that in the State trading that
has been adopted, some difficulties
have been experienced, and we are
irying to get over them. My hon.
friend also read out some  portions
from The Report on Marke. Arrivals
of Foodgrains—1958-58 season. As the
House knows, the Prime Minister has
constituted an all-parties consultative
committee consisting of representatives
of all parties in this country. After
the putting into practice of the de-
cision of the National Development
Council for some time, it has been al-
leged by several Members from the
Opposition that we never gave a fair
trial to  the scheme that had been
adopted by the National Development
Council, and that we were never sin-
cere and so on. I would only refer the
hon. Members to the statement that
has been made by the Prime Minister
in the other House a few days back,
in answer to the criticism that has
been made by the ex-Food Minister in
some of the articles that he had writ-
ten. When he was confronted with
those articles, he said:

“As far as the Food and Agri-
culture Ministry is concerned, it
wanted to push up the scheme.”

—these were the words used by the
Prime Minister; he further said—

...... and did everything in its
power to see that the scheme suc-
ceeded.”

So, it is not fair to make such a

criticism.

Dr, Ram Subhag Singh: The point °

was whether adequate allocation was
made for increasing food production
as was desired by the National De-
velopment Council, and the Mussourie
Conference.

Shri A. M. Thomas: That was a
different matter altogether. That re-
lates to increasing the target from 76
million to 80 million tons. I am not
referring to that. 1 am referring to
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the State trading scheme that hﬁ
been adopted by the National Develop-
ment Council.
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Shri A. M. Thomas: But for these
interruptions, I would have been able
to finish quickly.

When the question came up before
the consultative committee to which
1 was referring a little while ago,
it was asked why the market arrivals
had been dwindling and why it had
not been possible to mop up the ex-
cess. In fact, the Members represent-
ing the Opposition made a demang that
this matter had to be enquired into
further. We enquired into that fur-
ther, and two surveys were conducted,
one by five agro-economic research
farm management centres, which
included a study of 21 markets, and
another by the Programme Evaluat-
ion Organisation of the Planning
Commission. These two bodies, al-
though they worked independently,
came more or less to very nearly the
same findings. And what were their
conclusions? They are not as has
been pointed out by Shri Surendranath
Dwivedy. The conclusions were as
follows:

“1. While the smaller producers
appear to have sold their surpluses
in the market, large and medium
producers have tended to with-
hold stocks in expectation of being
able to realise higher price in later
months. Some of the larger pro-
ducers have also been buying up
from the =msll producers, There
is evidence that large and middle
farmers in particular have . now
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greater capacity to withhold pro-
duce from the market......... i

The sécond conclusion was this:

“2. The diminution of market
arrivals has been more pronounc-
ed in deficit or marginally placed
States where market prices have
been considerably higher than
the Government purchase prices.”

The third conclusion was:

“3 ..... There has been a ten-
dency amongst the producers and
traders to enter into transaction
outside the normal market or point
of sale, assembly or despatch.”

Then, they have stated that because
of the heavy disparity in prices there
bad been smuggling also.

Dr. Ram Subhag Singh: These con-
clusions have been challenged when
Shr1 A, P. Jain had read them out;
they are not true that the farmers
have withheld the supply to them.
For, there is Shri Raghunath Singh
who comes from UP, and he is not
finding any market to sell his own
thousand maunds of wheat.

Shri A. M. Thomas: This has not
been challenged. If the hon. Member
wants, 1 shall read out one or two
sentences from the report. How can
it be challenged? I have got the
figures for UP., and these figures show
that in the U.P. markets, after the
procurement operations started, the
raarket arrivals came to even  nil
1 do not know how the hon. Member
can make this statement.

Dr. Ram Swubhag Singh: Shri
Raghunath Singh comes from U.P.
and this is what he has stated.

Shr! Raghunath Siagh: I would like
‘to reply to this when I speak.

Shri A. M, Thomas: That is why I
think Shri Reghunath Singh who has
-got . belter knowledge of UP. has
moved an amendment to the effect that
:ate trading:has to be scrapped.
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Shri Raghunath Singh: And there
should be decontrol also.

Shri A. M. Thomas: In the report
from which I have just now read out,
it has been stated:

“In the U.P. and Punjab, the
volurne of market arrivals of
whest in the post-harvest months
of the current year has been much
smaller than in the corresponding
months of the previous year. In
Bombay, arrivals this year have
shown an improvement over last
year...... ”,

In Bombay, they had not at all
adopted this scheme of State trading.
Then, the report goes on to say about
U.F. that:

“As a result of levy and price
control, there has been some div-
ersion of trade in wheat from the
established markets to unauthoris-
ed and under-ground charznels."

Regarding Rajasthan, they say:

“More recently, the pace of
arrivals has slowed down in the
mandis where purchases are be-
ing made by the State Government
and has gone up in the mandis
where there are no purchases.”

Shri Harish Chandra Mathur: That
is right. oan

Sbri A. M. Thomas: So far as the
Madras State is concerned, the report
says:

“Only those of the larger pro-
ducers who combined in them-
selves the roles of producer, tra-
der and miller had cornered
stocks.”.

Stating  the reasomns for the higher
prices in the Southern Zone existing
then, the report says:

“One of the reasons for this has
been the tendency of traders to
recoup from open sales what they
lose by surrenﬁa:ing stocks to
Government under - the procure-
ment scheme at m&nlm prices.”



6357 Motion re:

[Shri A. M. Thomas}

So, these are some of the conclugions
that have been arrived at. S0, when
my hon. friend says that the present
aonal systern has succeeded, I have
necessarily to refute that argument.

Tlen, the question was raised about
land reforms, and it was gtated that it
was absolutely necessary for in-
creassed food production. It was stated
that after the Nagpur Resolution, al-
though it was promised that the neces-
sary land legislation would be en-
acted :n all the States by December,
1959, no progress had been achieved.
With regard to that, I would say that
that is, of ceurse, the responsibility of
the State Governments, but it would
not be correct to say that no progress
has been achieved in this fleld at all.
The position with regard to this is as
follows.

legislation for abolition of inter-
mediaries has been enacted and 1m-
plemented almost fully. Secondly, as
regards tenancy reforms, comprehen-
give leg;slation for tenancy reforms has
been enacted in all States except a
few where land legislation is pending.
As far ceiling on landholdings legis-
lation for a ceiling on existing holdings
bas been enacted in Assam, Jammu
and Kashmir, Punjab, West Bengal,
Himachal Pradesh and the former
State of Hyderabad. In Jammu and
Kashour, the ceiling has been enforc-
ed, and 4'8 lakh acres were declared
surplus  including 2'8 lakhs acres
which were already in the possession
of tenants. So, the charge that has
been made by Shri Tangamani that
only the State of Kerala bas enacted
this legislation, and it is being held
up is not correct.

Shri Tangamani: That Bill has not
been assented to yet.

Shri A. M. Thomas: Other States
also have come forward to enact legis-
lation. With regard to the particular
legislation that the hon, Member has
réferred to, T may infarm the hon.
Member that even if the President
Lves hiz assent to it now, it would
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not be possible to implement it, Le-
cause there are some provisions such
as the formation of the land tribunal
or land board etc. which can be i~
plemented only after the new Legis-
lative Assembly comes into existence.
For electing some members to the
land tiibunal or land board also, the
panchayats have to come into being.
So it would not be possible to im-
plement tbis legislation now, even if
it gets the President’s assent.

Therefore, I am sorry that my hon.
friend has taken this opportunity to
make that point.

Mr. Chsirman: May I request the
hon. Minister to be very brief? Therer
are a good many hon, Members who
would like tc speak.

Shri A. M. Thomas: I will take only
five minutes more.

An Hon, Member: He has alreédy
taken 35 minutes.

Shri A. M. Thomas: With regard to
the question of fertiliser, Shri
Tangamani raised some points. With
regard to the two factories of which
he made niention, there are some
details with me. The Fertiliser Pro-
duction Committee recommended
three sites in Andhra Pradesh—
Vijayawada, Kothagudam and Ram.
gundam-for the establishment of fer-
tiliser factories. Vijayawada was put
in category II and the others in cate-
gory Iil. Neyveli was included in
category 1. So it has been given pre-
ference.

As regards Vijayawada, of course
the matter bas to be considered when
we have our plang in the Third Plan.
With respect to whether the erection
of the plant could be speeded up and
other things, of course, there is no
Pprovision for starting any fertiliser in
Vijayawada Concerning

Juane-
July, 1862 snd we may sxpect pro-
duction’ te ¢onupence in’ trial  steges
towards the and of 19688 -
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Coming to the quantity of fertilisers,
as has been pointed out by the Minis-
ter when he initiated the discussion,
this matter has been given top prior-
ity. Our idea in the Third Plan period
is that there must be a production of
1-2 million on tons of nitrogen and 0'5
million ions phosphate. The present
production (1959-60) comes to only 5
lakh tons of ammonium sluphate. We
will be importing about 5 lakh tous.
The demand comes to about 18 lakh
tons. That is the position. So this is
a matter which is given proper atten-
tion.

Then T come to my last point. My
hon. friend questioned our competence
to disturb the zonal arrangement with
regard to Orissa. He even said that
it weuld be unconstitutional to de so.
Perhaps under the Essential Commodi-
ties (Temporary Powers) Act .which
was passed for five years under article

369 of the Constitution, that interpre- -

tation is correct. But the position after
the passing of the Constitution (Third
Amendment) Act, 1954 amending item
33 of the Concurrent List is different.
It says:

“Trade and commerce in, and
the production, supply and distri-
bution of—

“(a) the products of any indus-
try where the control of such, in-
dasiry by the Unioén is declared by
Parliament...... P

we are not concerned with that—

“(b) foodstuffs, including edible
oilseeds and oils”.’

Under (b} the Centre is entitled to
have legislation regulating the trans-
port and movement of foodstuffs and
other things. It is under that itern
in the Concurrent List that the new
Essential Commodities Act, which ig
now in force, has been passed. It is
under that Essential Commodities Act
that Orissa has been cordoned off
into a zone. It is under that Act that
we are going to link West Bengal and
Orissa into cne zone. So that there is
absolutely no substance in the con-
stitutional point that has been raised.

I do not wish to take up more time.
The matter will be further dealt with
at a later stage.

Mr. Chairman: Shri Radhelal Vyas.

Shri Harish Chandra Mathur: Raj-
asthan goes unrepresented.

Shri Khadiwala: Madhya Pradesh
also.

Shri Raghunath Simgh: So is the case
of UP.

= T J0 s ¢ gATata 9,
grer 94T wgiag ¥ fede F1 9w 73
g S v femm & sawy & AT §
e (gt ST QFaT & ) 98 AT | Al
S a1 SR faar fF g
337§ ST IF QI GATAT HT TG FTH
T4} aFTAT AT T TF AG S AAAT
g AET &1 WA | gEE A § o A
IO a8 FAT TR &, SAFT g
qum FR fawae ¥ A fear §
TRt qF WIE IeqET GG F G &
& qumar g v g Q) wa g & @
& 7k ¥ #7 wAT fanl ) a®@ 9
[T B 39 § qF fF GEAT HEAEH
2rr, agaeT 3 & g dare § 1 AP
S 39 T § 99 59T FEAT & (6
?;th'rﬁrwmaﬁﬁw%amq{
¥ ¥ J@ar AT @I E 1§91 2&‘@?
IS aF T G<E ¥l § g @ 74T
TR O W & W ArEehrg qifee aey
o @ g § AR 5w @ /A A
wgaermré&mwrﬁa@ﬁ%fm
Tt ST FRAT ST TRy WK AT

| gdy &g 39 2 A § | AfHE ZF

g1 0% ot = g wd & fiF A 1Y
& oTgf & 9, 39 3% HY FATE G T T
FTeR Y FR QT AT 9 AA-F
AT Y, 71 3 & 7 A FA AN
@ T A1 g FW & fag 7 A
qATE FEAT AR § FX AT F A4\
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[t ¥ wre 2]
wyar § fe are? vy & (e awen
v WiT g & W ¥ g el g
w0

W gy § o afew g 3 v
aft Wt § | T% JUTE www F aoft
ALK ¥ WA TOAT wIgnT W Wy
ag ¢ fs ndw wwaT o aw oft ofede
7 ST qE ), IS g W A W
it witwy farnre & arg oo fear &%

faw & ay safar T 8 fie wy wwer

e & 2w & ooy wrarw a, fweht
shoter dfafadiae g€ o, Wi wfes
2w xfly qwy e frq gz aw agT
T WY WY wHATS el § o @ fedvw
Y g% i ¥ v § sew @
oo ¥ TR AR Tw frm wE, @)
sqrey Ifwe T WX X 9f et ) arw
s RN fema . . .

sft ww vwm Yoy : wiws A Twa ff
fd aw ?

oht o W s ;s frg
oY oo ¥w & fo qww & v aft

@t & wigwr g f& wa Wt
8 o faare s o v w o § afi Ay
& v are § v O fra ¥ o
w3 faurddz ¥ fird & wrw aff afew
e famgw qemr g iy Pt @A
ar arfe gx I9 9 fewrt v ad |

o faww fog & W & F 993
faewrx wwe wTT et § fesfgen
w1 § 1 Yo fefgue & ary W & Wy
oA ferww N ai §, et &
af af ofedy ot et @t § o
T WX & wredt ohew gy 1 e ¥

s A3 ¥y aa were WY
o teve Hww it k) T v

tirvnimwhar s eE
g A T ¥E ¥ 3wl §) fend
e

gt A% W ¥ faercor wT qrey
¢, ov% wafeai §f off § W ag T
wifY &% TN f gy a1 & 1 F aw ol
ot 3 frdge wem e o o WY ag
wiw AT ® A § aq & o s
¥y ot e W, wf qur A 4 fxay
ww €9 W A, Ia8 e g g
a% 1 I wora § fw gurd awite
o & Tt § oAy I Kyd
T wOn T, Al S
wot qEy sl Ay wavew avft iy o
immm;ﬁn«ﬁ&‘
ay At Wy w3

iﬁiﬂmmxﬁ q
preve ¥ ok awiiz ag wal oft' |

‘sre wwt sowky o & sy e

gt T 1y e, wxiy W
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AYC W wrT awit F, e agt Dot
Rz o, agt Sy ufer @,
T i & oY WY e o iy .,
wy fwarit ¥ & formy ary ey S e Ow
wY T vy ¥ ag mEA Yy af oY
fis 39t T w ¥ wrerw qha fear
o Tufar & gra s St W@
T T wEwwT At q¥, 3T fawEn
aft @, IR wroE@ wwr Wy
qdmr WY ag wear aft s¥m fn A
2 we ot warae Y frwan §, sa & ooy
sqweay oY | Forr oowlt ¥ oy sweay aft
@R %y wor Y R T &
wriy o B, Sl off Fedid s o
wfe Ay drar & A 9T § wrw
rear ¥ X F Wi wrg Toe € g
s ¥ g ditguEi R sa ¥
fog, 3g8Y Wiy 3§ | frc g} wwt

v fira aar st fera agu &

aarx ¥ Qo) wae gk ff | I9F O
ot w2y fray 47 A wag g A fs
%Y fararewr @t wwr wwr, A g Ay
it &I I O WT A7 | AT 9w D
Iq wwy FA oy e v e & S aft
o | I & oo ¥ yader ey F Ay
% n§ fr oY wyr w@y W fE & =W
afgq | TF T =7 far afwe w7
wg TxE I a7, fesga S a1 g W
I w1 Pearaa w1, oW, ¥, fagre
sRaParwrar 1 ag A 2w a0
e owT Wt fisar s ot et ao
g ¥ wfye wraw ¥ fefufaz w7, wefy aren
STRY q, JHEY weg w2 YT AT
¥ faarar | fars wef WY dome ¥ oY
v frwar Wy, durg W oW oy
™Y | AR fergeas ¥ FT AT A Y
§ tfx Tl wmw dur v §,
A dr wed §, 3w ¥ WO g to AW
& wrerly wiwt feeeft wdw faerr Wt
e wa @ ot e & e
e X o s
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15°31 hrs,
[Suxxz: Momarxsumd ImaM in the
Chair. }

NF F ww & g, & fregw woT
wTEAT ¥, 0 E YA W7 | qo0 o
¥ foean wr, domw ¥ A7 Prwar w1,
ez s2w & +fy fireray @, wea R
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iy araw Y T | wgt o Sfedt kA
frwr§ ff agar @7 W vweArT IR
wify wrfy 7w of g w7 T Wy
“f wewrare WY s ¥ wey @ o
wefro ag gw fie gurt agi wvwr A
X %o WYL Yo Bo 7 fuss ar T
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T W Wy ¥y g€ fY, wyt e o
aw Y vt e € off o, e
awg § ww ¥ ary ¥ oy ¥ a@gh
A ¥ ATY APT I W W
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s TR Wi R - TTERRETO ST
T v Jar fewrar wigh § ot 3w W
e i I R R E
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T wiga & ar adt « F e g wgAr
e § 6 3 ag W wieg A @ 3@
w7 O T g gwt f 9 A aweeTs
) WY §O 9% WX Wey s WK
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B wER ¥ ¥ oy w2 B N wew
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® Yo @ v & 39T § w0 2w WA
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stara #§ Y agi wegr 75 I1°T I fgr
AT qEAT 1 &2 H AF A1 @dd aga wy
& SfFy qmasa ¥ § S wo ww g
wq AL & 1 g U gewl A A} ag
2% To ¥ F A4 & A wegy I F
(ST AT A FA AL | «T%”l’ﬂ?uﬁ'q
& T § W ergr yar fear &

| .aﬁ 9o To q@F (HgHT), : Frza-
FIU KT I9 &7 Frgar FIHG (et é ?

st O A e Iq 9T Y

ot AT g & 5y qar & ;ra“r &
39 & g #lma w9 31, sfva & ng WY
A& T4 % 97 0. Y AT 30 ¥o Wy
ir%igq«.mé’r%f%%irwé?ﬁtwﬁ
TS iy F fag faear Az | A

FqT A & ZITH T g¥a3 T2 HT.9eqr -

HATST THer g ? gt faer gwar
T & AT v Ar
AT gAIR Agt ¥ WA AT OF adt
ST gFaT &, dfFA gEy d@iferen o
SR (R N i A S & v
AF Aeg w3W F dar Par g ww ¥
sarar guR diferer & o gar REA
¥ o g6 §, WX avad F g7 9y §
AT IF AT FI FT T HW § 1 7
af FT g fE ww sae adwg
¥ owd g ¥ frwd qa¥ Eak
feqr T &t g 18 faq swar &
HET G GTHT ¥ 0 Iq 997 547C
% AT AfqaT T 39 a97 gagd
T g7 A Y T2 5 fraidi ¥ fag
w4 H FAGH OF AT G x@qr —%na?r
g arfe HIX AT ifrey frar &
S Al IF I8 B wedy Awq fiyer
g gz § ¥ are e Fras
¥ qrq o éﬁa T AT AT F A0
? T qg Eﬁ'tqa' 1 3fez & 3 g 7
=4 237 A ard R e"ﬁ«:"rg %9 e
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& 5a 5 avad g2 wdr o0 mrg
B ] WA wIm H Perar g
GZFIATE? €, 8, © AT Q6 AT 7,
gt 75 gfirsr aff. & wwT W ¢
F VT SR wF BOATAIET AT T
A ST Y garer far wTT &) AR
& 8 a5 3 g aw o fanawar )
A @ T39I g97 3 A F T

& %9 fai guil gzt ¥ o A o

HIT Aifreq ot § ag agt A T ST
FHAT &, WU 7T FFT F FATST T F095

FET FAT F SeAAN Y A oA T

TOF g2 &1 gaT A Sy wriearat

WX gits &9 9 & Aqad

FO3 3v afcag g1 99 % fad G
ga»‘m |raar =rgdr &, dfwq 98 99
AT 1 rw“ra EL)

gt WQT s & e
THT TR AL, T BHC A TH A9
@ET |, & A dvear g awy
g A @iy gagdr fam€ e E
gH Yo, Yo M@ TA AT &HT FHT

T g AT TAY AT AT FL B |
& St g § B St gw A & Tt
FT FAT T & FTZT  ATAT AT I &
HAET Lo AT T FT AHT TTH T@AT
ATEA & A1 S HATT gW 9T &7 W §
ag 94T IB & § ¥ v o fF gw
BT AT IA & | wT gdt ¥ ¥ A
gy & A & wo, wo W@ W FT
THT E2TH & T §, N KT E2F
HIE waAT 74 & | gf AT I F A_/TAT
EW o AT Yo AT TF FATH. THT ETF
Fwq q REAT A1EF § 79 A g:rwaﬁ
SEEREE S

o A wafR e H owA
AEX Al o gwar 4q1, gk qgl A
T WigW g i, I9ET AW
wTforae G wadi & | gad ¥ war g
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fir 3 ETAY T HYE AT Wt oy
FATAT L T F G A oA
WP T I G I Tag A S
SE AHET &W (9 0T T DR
% W1 7 o b agi qzAw W
®1 | B A qrEed I A awqg N
argt T v v A7 | g o F S e
FrE A faegw e 80 Sw E
QT ATHT AT LA g A S a7y
ag fega Y =od oY a3 W
oT FG AT AR AN & Frdzw
o g fr et Q¥ T Y =
s ¥ gan s AOfag 0 g w H
R O g & forg &Y Wt ¥ S
¥ & 1 W9 &l wafar g
IRATIHFTT | I Y w4 /1S
s AT | AT R T qETE 9w
& e, WFAITATZ WT ANTYYT AL
Y FEA ATE FT F IV A _YQ
AT A FT A H X ¥ AT B
awar g fv aad 93w § o "oy =maw
WRAE Ay F10F § ag o 3t g i o
T A A AT AL H L W ITo FT
&t s Tg a1 el T w2
*wg w3y ¥ afwn #¥°% N do%
Dt fer g WO A g ofr 1 9w
s MIEaET ATy IWH
aeftgag S ¥ N FdG F I WA €
FER wT Tl ¥ At ¥ A E
a1z ag fear oY gETT AW UEE B
g qw Tar agd §

wa & fardt ¥Y fga #7 a0
FRIITANTaEUETE 1 g fear
#F A €1 @ T § 9
w2 TOeTT I WY Hrwa Wy A AT
qrgft & 1 oy goeTe Wt & B
37 WY e { To Wt a3 W g W
et § % 3 o W ¥% I, wiea agl
wgr wrar § fie cdfar whnaa ot wdi
T | wet e firart WY w9y S
37 (Ai) LSD-9,
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X off qrer &, FITEFTT #Y Y Fo A
LY ¥ fad 2 1y Fo 7 AF ¥ faR
frerar arfed + Afsa § quwar g B
feata &7 #wa, fog awz ¥ w17 O
I TET §, I ¥ @ Ay Ay &, WS f
1 s EI st @ 9
S g & foad wgr st @ Y wowie
cafar wfaga #7 w1z § &7 wedfr @
o O A AEE F AT A AT gHA &
At sfamm 4y Tadde #7 awd gk
IR &1 W e farRrd &
g4 wA73 FAT & 5 frmm ) Fm
@it arfed at ¥ ifaw sfaaw @
*g 7 arfed & gg gar ¥ arferdy @
7 frar w1 foa s wfga &7 9m &
2 THT g &7 IT KT FGH I@IAT |

FEEHT | BT T LT QT AT[ F
IS 13T § IR T AZ 9T I
g A Al A 0 g A fad Ko
are & ad=ar wgdt & W F feaw
N AE-AE arETE § e H w7 agh
q7 A § I graT A8 adgan
aedY 1wz e aferft #Y goET
A AN FT W L | I IF &2
Hea #1 = & 7 =T A9 0
% FIH TEY I AHAT S | WAL G
ez e g WA a A
seifes oamwdt & wf@ ¥ s
I g1 SR W ATTYY AegEA
® S gEy g9 7 ATAN T™[ 47 ¥
FTHATA EY qET |

A oKl & w19 § WAT A9
HATY FLAT § |

Shri Inder J. Malbotra (Jammu and
Kashmir): Mr. Chairman, a few
moments back, the hon. Deputy Min-
ister intervened in the debate ant
referred to the total increase in the
food production. When we say that
there are a few factors to be consider
ed. This increase may be due to th
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increase in the area under cultivation
or due to the increase in per acre
yield. I would like to know to what
extent or what percentage of this
increase is due to increase in the yield
per acre and what percentage is due
to increase in the area? When we
look to the records of our yields for
the last 12-13 years, we shall find that
there had not been any significant
increase in the yield per acre of the
foodgrain crops, If we want to achieve
more yield, one of the important fac-
tors involved in this is that we must
have high yielding varieties. From
where are we going to get these high
yielding varieties? ‘These varieties of
varipus foodgrain crops can be evolved
in our agricultural research institutes.
1 am sorry to submit that the condi-
tions and the attitude of the research
workers in our research institutions
are not according to the desired tempo
or according to the needs keeping in
view the conditions prevailing m our
country. We find that they are car-
rying on more of paper work than
actual useful research work. I would
slve an example. We take the
example of a particular officer who
had been working for the last five or
six years on wheat crop in connection
with fertiliser doses or some other
problem like this. When that officer
gets a promotion, immediately there
comes a change in his agricultural
research problem also. Likewise, when
such a person is shifted to another
problem, a new man comes in and cer-
tainly he would not have the same
background which that person who
had been working on that problem
did. Our agricultural research pro-
grammes in the country certainly need
a thorough enquiry and some kind of
a committee or commission must be
appointed to re-evaluate our whole
agricultural research programmes so
that these problems can be laid on
sound lines keeping in view the
various regional and zonal problems
concerned  with various foodgrain
ctops.

There is another very important
fdctor as far as the increase in  food
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production is concerned—that is  the
supply of improved seeds. Here agsin,
I would submit that the conditions
prevailing today in various parts - of
the country in the seed multiplication
farms are not very good. 1 would
even go beyond this and say that the
conditions are very bad. There are no
nucleus seed multiplication farms in
the country. The precent farms are
being handled by the State Gowvern-
ment agriculture departments. They
have no nucleus seed multiplication
farms. The person in charge of these
farms should not be an agricultural
inspector but an expert. An expert
should be put there. Unless there is
hundred per cent. purity in the sked
produced at the seed multiplication
farms and the seed which is going to
be supplied to the farmers, how can
we be sure that when that seed is
planted in the soil, we will get the
desired increase in the per acre yield
for which we have evolved and multi-
piied the seed at the seed multiplica.
tion farm after spending so much
money and time? So, unless that s
done, we do not get the desired
results,

I agree that fertilisers also play a
great part in increasing the yield. But
the indiscriminate use of fertilisers in
this country would, after a certain
number of years, become a factor
which would, instead of increasing the
vield, lower it. Our farmers need to
be told exactly how to apply and when
to apply and how much to apply. Even
at the Government agricultural farms.
there are no standard doses for any
crop; no standard methods of applica-
tion for any crop. If these practices
are not in operation at the Govern-
ment agricultural farms to the extent
of perfection which we want our far-
mers to adopt, from where is our far-
mer going to learn all these things?
So, while the application of fertiliser
is necessary, the right type of applica-
tion and the technigue of application
are also very important factors.

There is absolute lack of co-ordina-
tion between the agriculture depart-
ments and the community developmaat

+
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departments. We have so many cam-
paigns in our country. Every year
‘we hear about the rabi campaign and
the other campaigns. Sometimes, it is
said that the responsibility for the
supply of seed lies with the agriculture
department. Sometimes distributing
the seed is the responsibility of the
plock development officer. The sup-
ply of improved seeds gets lost bet-
ween these two responsibilities. Not
only during the campaign years or
time but always, there should be a
gpecific responsibility fixed upon all
the officers who are directly connected
with agricultural development and
agricultural operations.

Shri Sampath (Namakksal): Mr.
Chairman, about 1,800 years ago, our
great Tamil teacher, Thiruvalluvar
said:

HNanenrasai trupparar kamn
Nilamennum nallal naghum

which in English would read. ‘Mother
earth laughs at those who, being idle,
complain that they have nothing to
live upon’. This has never been more
true than today. Inspite of the vast
potentialities for increased food pro-
duction, we are cutting a sorry figure
before the world as a nation whose
main problem is how to feed its teem-
ing millions. It is not a matter for
gratification or pride that we depend
more and more on imports of food-
grains from foreign countries although
the hon, Minister might tersely say
that we pay for our imports. It is all
right for nations like the United
Kingdom and West Germany if they
have to import their food require-
ments, for they are greatly advanced
in industries and their export of indus-
trial products is considerable. Ours
is a land where a great majority of
our population depend upon, and are
engaged in, agricuiture and we are
most backward industrially. There-
fore, there is no justification for this
sort of conceited complacency of the
Minister in saying that we pay and
irmport.

Sir, after hearing the Food Minister
when he initinted the food debate,
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what we find is that there is another
platitudinarian. His varied techniques
to make his speech interesting failed
to save his tired truisms from tedium.
What has he said new except being
oracular in telling that we would
achieve self-sufficiency at the end of
the Third Five Year Plan? He has
not improved much upon his prede-
cessors. Sir, may be in the Congress
circles, there is a kind of hope that
the present Food Minister will manage
o tell a series of long tales more
interesting than those of the Sultana
of Arabian Nights.

We expected that our Food Minister
would be in a position to explain to
us through facts and figures the real
position and the clear policies of the
Government to improve the present
position and solve this serious pro-
blem. We are sorely disappointed in
that. The first part of his speech is
an admission that the Government and
its agencies have been guilty of losing
proper perspective in this regard. Next
he regretted how low our average
yield per acre was when compared to
those of the United Kingdom, Canada
and Australia. Then he spoke about
the wheat-beet and beet-wheat culti-
vation in Yugoslavia and he lingered
on for some time on the musical aspect
of it and about his enchanting meeting
in Washington with the U.S. Congress-
men and Senators and how he was
amazed to know that they were all
having their own farms and even the
President of the United States of
America had his own farm to do farm-
ing and all such things.

Shri A. M. Thomas: Is the hon.
Member’s speech a parody of the Min-
ister’s speech?

Shri Sampath: Sir, I am not yielding,
because the hon. Deputy Minister did
not yield to Shri Tangamani and other
hon. Members when they wanted to
seek some clarification.

It was in fact the travelloque part of
his speech which, if we had but
arranged & meeting under the auspices
of the Parliamentary Group in the
Central Hall soon after his return from
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[Shri Sampath]

the voyage, could have been saved.
When he was describing how the U.S.
Senators and the President are owning
farms and because of that fact they
were able to manage their agricultural
affairs better, I felt and many other
Members of this House have as well
felt whether he was opposing the
much talked of land reforms, For,
only a few minutes earlier before he
began his speech the able Deputy
Home Minister, Shri Datar, when he
was moving the Tripura Land Reform
Bill, enlightened us on the evils of
absentee landlordism and his Govern-
ment's determination in wiping out
not only the absentee landlordism in
particular but landlordism in general.
Sir, the unity in diversity of India of
which we hear so much is not as fas-
cinating as the unity in diversity of
Shri Jawaharlal Nehru's Cabinet. Even
with regard to the much boosted policy
of State trading in foodgrains what is
the impression the Food Minister's
speech gives, even after the supple-
mentary speech made by the Deputy
Minister now? He seems to hold that
policy in such contempt that he does
not even mention it once in his speech.
On the contrary, he advanced most
formidable arguments against any kind
of monopoly trade which will ulti-
mately result in rationing. He was
praising the God for some of his
beautiful arrangements in placing a
deficit State with a surplus State so
that the hon. Minister could without
any difficulty form into zones. I want
to know whether it is also one of those
God's beautiful arrangements that
there is a Prime Minister in the Cabi-
net who declares that the Government
is bound to adopt State Trading in
foodgrains, because the highest body,
namely, the National Development
Council, has decided that way, and the
Food Minister in the same Cabinet to
denounce it totally?

Sir, before T go into the general
aspects of the problem, I shall say a
few words regarding the persistent
-demand put forth by the Madras State
and Andhra Pradesh Governments to
declare them as two differen; zones.
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This demand of the people, the legis-
latures and the Governments of those
two States has fallen on deaf ears
and is treated with supercilious con-
tempt. This attitude of the Centre ig
provoking a great indignation among
the people of that region. Madras
especially has earned a reputation for
speedier execution of projects and
economic utilisation of Plan funds, The
people of Tamilnad have been success-
ful in their efforts to raise the food
production in their State from 4421
lakh tons in 1955-56 to 5021 lakh tons
of food crops in 1958-59 and the area
of cultivation has also been increased
from 109'8 lakh acres in 1955-56 to
1132 lakh acres in 1958-59. And fhe
reward for all this is this sort of treat-
ment that is now meted out by the
Centre. If this attitude of the Centre
continues, deficit States will be afraid
to become surplus and the surplus
States will regret having become sur-
plus and strive once again to become
deficit States to enjoy the petting and
patronage of the Centre at the cost of
surplus States. I would only request
the Government to change their pre-
sent attitude and to show proper
appreciation of hard and honest
efforts of the people of Tamilnad and
Andhra Pradesh and concede to their
demand.

Shri Harish Chandra Mathur: Is the
hon. Member reading any document?

Shri Sampath: Sir, 1 have 1o speak
with responsibility unlike the Minis-
ters; therefore, I must have facts and
figures.

In this connection, ] might also give
out how different minds have started
working. Shri Sanjeeva Reddy,
Ancdhra Pradesh Chief Minister and,
now, the future Congress President,
two months back while speaking in a
prize distributing function of a cattle
show at Madras made an observation
which is worth noting in this context.
He said that because Dethi is far away
they are not realising the reason, the
justice in our demand. If this “far
away” feeling in Shri Sanjoeva
Reddy’s mind and in Shri Kamarajs
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Nadar's mind is aliowed to gorw, this
Government should not find fault with
the D.MK. which has been complain-
ing that south is being neglected
deliberately by the Centre, and it is
being dominated by northern imperia-
Tsm.

sir, 1 would have spoken something
more, but, for want of time, I am clos-
ing my speech.

15.56 hre.

{MR. DEPUTY-SPEAKER in the Chair ]

Dr. Gangadhars Siva (Chittoor—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, SBir, coming as 1 do represent-
g the Chittoor Constituency being
elected unopposed, the first man to be
returned unoppused from Congress in
the whole of India in 1957, along with
our beloved Speaker, I would be fail-
ing in my duty if I do not bring to the
notice of this Government the miser-
able state of affairs existing in Raya-
laseema, Andhra Desa, in particular
Chittoor and Cuddapah Districts which
are always visited by the famine
demon. Sir, you must have heard
about the condition of the people in
the famine-stricken areas of Rayala-
seema some few years ago, when the
hon. Prime Minister and the Central
Government gave a lot of help and got
us redeemed from that famine affair.

I sent a Short Notice Question about
this to the hon. Food Minister, but he
was kind enough to turn it down. My
Short Notice Question which concern-
ed lakhs of people in my area was
turned down abruptly and I was
informed that they were not going to
reply it. 1Is that the way how we
should get response from the Minis-
ters concerned? Are we not respon-
sible to our constituencies and the
population wham we represent? Is it
not our duty to help them in times of
need? What is the food production
that they have made? I wonder and
I am sti! wondering, What are the

and tractors for that they
bave supplied to Andhra Desa and in
particulsr Rayalaseema which is visit-
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ed by natural calamities? In recent
months the seasonal rains have miser-
ably failed. The slogan now is:
“Water, water everywhere, not a drop
in Rayalaseema’.

16 hrs.

Sir, even the Minister does not know
the condition of people in Rayala-
seema. The Agriculture Minister, Shri
Thimma Reddi, of Andhra has repeat-
edly sent reports to the Central Gov-
ernment with regard to the existing
famine condition in our place, No
reply has been received by him yet. I
wonder what the Ministers and Deputy
Ministers are doing so far as the con-
dition of people in my area is con-
cemed. When it reaches the highest
peak and conditions become very
miserable, then the Government rushes
to save the lives of those people. It
is not good to wait till that stage is
reached. I said that the price of each
measure of rice ranges between Rs.
1-2-0 and Rs. 1-4.0, How could we
expect these poor people to buy rice
at such high rates and maintain their
lives? On this matter, I have sent in
a suggestion as was done some years
ago. The suggestion that I repeat now
is, some gruel centres should be start-
ed in this particular area. Of course,
the Government merely depend upon
the official versions and other reports
that they may receive, and these
reports may be made by those who
want to gain in their status, promo-
tion, and all that. The Government
officials may be sending their reports
to the effect that there was good rain,
that so far as the cultivating season
was concerned, it was good, and all
that. Bug then, no Minister has gone
into the interior villages to examine
the real situation that exists among
the poor people and the ryots. There-
fore, 1 request the hon. Minister at
least to take note of these things and
see what he can do to establish gruel
centres especially in the interior wvil.
lages just to relieve the difficulties of
the poor people in Rayalaseema and,
in particular, in the Cuddapah and
Chittoor districts. - .
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ot wtad (Fasrrage) : Surww
7T, # 1@ AN B ARAR
arw wA ¥ AW I wrengEs
T 7T a1 6 fhg s § 2w § wmaw
FT IQTIT IQ@EAT AT Twar &+ foy
fe STl €Y "o /53 § 9 At
# ST WX 3T 97 gw wa feraw
AT *T 97 w7 qw § W oo
qMUTN FT INRA AG § A7 AQF
fry FT ITHT WX TE IGWGHT FC &
TqT 3 § 1 S g9 I B AN
WA AR aaar a1+ 4f g w7
? wafao § 37 qamw |t &1 fasre
3 AT T {EHT AL X AT

g 97 A AT WY g9 W
e T2W F1 fHET #T vF @ww A
AN 1 v fear WA g
7g wAew fear v @ v wer w2w
Y aEE T 0% ¥ AT Y AT |
§AY w1y 7 qg gagar ¥y & fv 9w
aF Ig% ;M ¥ Wy 9@ w1 W
gl g T @ ¥ a9 9% gW Iy
arw § Al G, a9 IF g ag AN
aft awrga, oAy I femtam
qg W I AT T I I AV T qOTE
qX T 499 F T A8 AP W w9
¢ fomer f& & W A4 & arAd
@ X7 AEAT § W I qwvET wT H
HATIH AT § |

fs STl WERE & 9@ A
grTdeT A8 & WR ¥ ey § woshy
I ¥ WE e f wwar ¢ 5 9
A AT O F A W I A W
X ¥ f& a7 wrge qA ITET AATE A
2 q |

arfzw gy ¥ w77 9 e rer qRw@
X TE T OF IR A AATYT AT
NIk R A w ag e ¢

g T FTF Ao gy A W
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¥ ¥y agw ay @ | et gdte-
et A Rw & agw ¥ wet ¥
IEAw ¥, ty Ty gy mgv fawar f
wR g W 18 W Lo wag we fawar
g1 ww et ¥ 9 9w & Pafer
¥ 3y Ty wfy v & Wit A
# 23 ot v w98 & @t ag AT TN
¥ weg g2 &t ArqT w7 Wiy OweH
g AEAT 1 qg AY v & FF warr
T a3 O fraal #Y ¢, 2 s
aF g1 faw wwd & 9vg W WA
Fraa feat ag g § o 3a% oy
ag A1 A gArwr & ag ara arofat
T SHFAFTE FT FAT AT | AR
&% w2z 2% Hrearma & wfey adgw
® T Fga § W 19 G USAW
. fmw & gy €7 dfaw )
Al F7 gy w &feq aga
are ¥ ¥ fradr ag awdt @ 9K
=2z Zfew FIiEm Fgt 97 § W
AT N7 fea W@ 9T g ghAA
TaFT £ fsoer afi W@ 0 gy A
HF ¢ fE araT § ¢y T 9AI A
Y § IFFT I ATH 9T 9ATN IIFH
i g ?  fosw IR woAt wot
& mfea) # gATr AT AR FT W
Fe a1 T ¥ 9C 5, 5 AT IF TF
Wt 4 ®fFT ITHY ITF wATT A
Ifaa Hrg @ et & @ gy
iy &g ¥ fgaw & aifae aw afY
frad g s g oud o ®
FFw wfe &1 AFTAT AT wEW ART
T AT I WOT AY G W AT w97
¥ T TR AT P grew g
a9t 1 W e w1 e} fir e AR
ST & 7 o & ¢ &2 e wrorew
¥ sfg €z I{H 9T A W w
®TITC W@y ¥ W § iR famd fie
e 2w Y dw safadt ot el
& f& wrefpr s Brmr w1 ST
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w§ Jaw &4 W FOha-wde awr
LI R X
oy WY W dee g€, fo TR
sfa v & WA § I9ew § 98 9 N
F W I F IR AW 3 T I
TR | A A TIAT AT AT AT
? fw ag o & ag ) www WY
IR gW 9F Td) FT qET | wA
ey ¥ ¥g & 5 g7 =y w2g & fav
Y AW TA FT TR LIF a9 a2
& & qgaT A f§ 3wy st A
0% A fom W@ o @& R
N qar & 7R T+ IR A 4v
fe g9 g7 T gt AV oawd §
W Ag ¥ AW A s &7 Ifen
FTQIET T FZT 9T {HET AT,
IMEL § ATA AEAT AT FE { AT
JTT |

a9 &% A UG AEFR T 59
I &1 gy ey f oA 7 g
I 97 7 A i wfama o 3
AT A LY, 2% AT Lo T & samEr
Fpr a1 F1 J77 g€ R HE 4g T4
X g qAY FTHT A q9 AR {
ara feaHET 1 7% qATST FT SATAT
W 23 w1 37K 2 9T T W9 A
fwa gaw fasw S@Aft | g S
T § fr 4% a1\ 50 W Y,
% WX o ' ¥ wfgs gmorw &Y
TR AL AT AT TG & 76T 79 AE
W & T AT 9T JEET NI AqE
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IAFTMCY ISR @ T QRS
¥ § 9 ¥3 W9 gf A a1 agi <
9 @ ft A s, afufar @it
st qoft oifseam & emsE a7 @
2T IEF AT FAGE ¥ Y w9
& a7w v¢ 6% 2o w7 @ 7€ o9 W%
aF-uF & & zfafar sofs & @
1%, 1 W 1= EATT 7 AT TANE
BT gt + 3W Fraey A &% I g
forssizer wAgd A &t A mfve
9Tz I ¥ fRer 9 I9q wmgy fE avay
gH WA qFerR w7 fear s ar
FeiteiarT &Y at ag &« fawga Jarc
T8 4 N wR A7 e §A wEe
T 2w AR w=E FY A FOE
AT Y F fAo T Ay Y dC R
AR E

oY wgieg F wly g 9
W TR | FE W ATH A B G
g afs ami A @ am = W
Efefae 2 safan 9 &1 ow AT I
et & W AR THT &Y S%4T & AT
W FOIT AT GHFAT ¢ | T qraOw
#t FH ¥ Ay { oE R A
e fear 97 91 9 IS 3 q1A9
e gar IuF fym oft 47 oE W
frar ar #fvq ag feauars & &1
T q§ WG AT & gEIR FoR WK -
Ty fo 7 it 2, T wiE ) e
gt & W A9 3w w0 A N7 9% Afew
waraa fagy q1 9 5 fewuers, v faar
T 1 €% & iy wgar qar & fw
dzw TEHAT T 99 W A wq gy
fazr oiT g S 9« g 9T AN
TR AT ¢ @ 3= aTHTe Ik wfw
FEEIA G & A 39 viEE & fag
€ ¥ 7 ol 1 wHg ¥ wlhn
£ "k @ wrd wifs el & WA
NewFsETaigE waEw
T I o it wR Ry &
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T WY v ¥ fag @ dare §
W\ ag whm wr awx & wfes
Terk W T R 57 OF R A o
& A W ATeTR A Fww WA I
§ 3 A WY e ¥ qg Gt
T T T AT § 7 F AT [T
i.l ﬁﬂ'ﬁﬂmmgﬁ;gx,gg
¥ ¥ A ST ey Y oy, e
T &R ¥ w0 /A g € Aw
¥ A T F A WA g ®
T ag AT | gafoe AT Y gwe
78 R fF e R w1 oF & o @y
Wmm\(c,!oqﬁzﬁﬁw
FL Yo, Yo TIHZ IYIT FWX #T
wrraifat ® gz & g foed fs &
Tt A 49 7% MR TF Y qwyfas
wifar wmw g W uF
a1%e afaw A9 ww ¥ fegT @ s
W 39 &% ¥y A wwm A ¥ aw
s W adad agd F wog<l
# wowen ¢ % 10 axg wak & dfefre
® gw g0 W aRd § 1 wafag d
T gATT [T I § fR o qde
/AL T T Yo THE TIw TEAHE
WH qTH R 9 I¥ oy F agr
et 7 I 9T Bfea W
& g @wf safamie 1 fetwy
T AR ATEE RIS F1 T A9 |
§ wod Ay wep aAW & geEey
% g dR wRT W g o wh
wga % wy s g wed & B dw A
WX A g A vy & fr
W 7 g} W ot S e aay
Fraw e §1 F o e g
¥ om T ¥ R W e TF T
¥ v Safder s 3 Wk
ST FA W owm 1 |
Y wft ST aft &1 G TR
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e O ofiar W dfefady ¥
% ¥ dfew thefee ofar ¥ o
f sarar ww dar g @ ff www wre
sy slitae wiafad i ra wiwe
FAEA "f‘ @ FF I A
e W QX T w Elhin Glafed
¥ ¥ foe fY ag T W A R
T wwk T d W oW R
ulegr % glives ¥ £ Al 98 e
T & swa @ agi a2 A
CH SYTET WA § W F JEEA A
ach a1 N ogoww gfar
AZ T W wT FeqrRd gaT & A
AT T STLA KW @A AT qFAT
 agi o< s ffiam € Sfafadt & sy
qeq S2W AT VST HT wigr gy
FRfa @ g aw & o sdim
€ w18 fafordy gy £ sy, aT Al wey
st ¢ fF wsg w2w a9 wre gfear
2 o tmow wgw gy dfer
agl ¥ fag tdisw dfafadt 37 gxm
AT o Taw ata &1 & wEA WRAT
& f& au ofar o e fF 5o ags @
Fwdt § agt = wre Tdaam F1 Kfafad
I wa g% s{aee Sfefada g
§iMt qa a% geieantaar, N7 0 AqH
g &1 1 WY Forrefy woATd F & aHeAr
afl f a%dfi ) oa g% sifdmw &
dfafady af O 78 a% FEETEE
w ) ST T ey o et WX
EctEa €atl of kL SR LR
g & foy ot w1 seew T oo
ga a5 fedt ag SR W w@
wear )| rEfae ¥a fraew ¢ e @
1y & avE =@ o qw

b ax qF O afes o
1 wire gTeTT w7 sy feerw §, W
w t o wer wg D
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wr e &, nat o &4 €Y g A
2

#s fopd €7 avE qIFT S
¥ o & W3R, o W e TR
¥ dife oy o off 21 3R uwE
&z A€ #H, o7 FE TE 2 A7 W A
&5 aF8 g€ dT &Y Afar @ 9 @y
& W:ﬁmsaﬁwmw
33 @ § fs N Iwx § &@ s
tdﬁfﬂ'ﬁﬂi!ﬂfm Yoo YT Yoo
axe N asfT§ 1 7 g g5 sqaear
F @ & A i v 1 H0E wd @ A
WA §W G § WY AT F g
w1 IUEIa FY F fog Iwar g &)
T 9a9R a¢ § 06 T B awcd $ ¥
wa Wy & gat qm ® O§wT
¥ ITE EET A gET g1 A
¥ g T WrEAAEATA § 1 Al
g ®E W AF gET FI IAR
FE IFAT H AT gEF ABAN AGY
ficft &1 gafog § SmgT § % gaxm
& SudYm &1 A ag@r @ WiT 9 €
frgd ¥ wdny wfw § afrwaw
gt fordl $5 ) 9% IaAT F7 &Y
wrg 1 oA qr wfes J49 & 7 g
A ®Q | IAEY AR TELT T T
grrgfram A afr Q@ A e
/A1 FTU ARAT § IFE AT Ay
frsar 1 fom &nil &1 s\ §, faaw
i TR §, " § T ad W
xdfiw varer e ol &1 o feae
1 7w famdy & s T oY faeran
¥ safag gura d= foedd foaar
it gt wfge o swfdw
o @ § W gaifee g2 e
?me&qma@m
|

Wt ° wen W g

Mr, 8hri P. R.
Pate, Deputy-Spenkes:
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Shri Harish Chandra Mathur:
Rajasthan has been completely ignor-
ed.

Mr. Deputy-Speaker: 1 know that.

An. Hon. Member: Bengal has been
completely ignored.

Shri Raghunath Singh: U.P.,, which
is the biggest State, has also not been
given an opportunity.

Mr. Deputy-Speaker: 1 would
request hon. Members tp condense
their speeches.

Shri P. R. Patel: I have heard the
speech of the hon. Minister and I
found in his speech no trace of the
voice of the people, or the voice of the
farmer. It so happens in this country
that persons who have no knowledge
of agriculture, no knowledge of rural
areas, no knowledge of the traditions
of agriculture happen to be the Agri-
culture Ministers, and the food ques-
tion becomes more complicated. That
is the experience of our country.

We know that we are importing
foodgrains to the tune of crores of
rupees and yet the food situation has
not become easy. We talk of fertili-
zers and so many other things, but
the situation remsins the same. We
say that we have given credit to the
agriculturist for digging wells and for
so many other things. We are saying
that we are giving them improved
seeds. However, the situation has not
improved. Why? According to my
way of thinking, we are thinking of
improving the hands, legs, body, head
but we do not want to talk or think
of the soul. What is the soul in agri-
culture? The soul in agriculture is
not fertiliser, nor loan, nor improved
seeds or irrigation. These are the
things no doubt necessary but the soul
is the agriculturist, and until the
Government looks to the agriculturist

torbetterproducﬁon.lseenobopeof
more production,

Our hon. Minister talked of Austra-
lia, Canada, United States of Ametica
and so many other countries.
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An. hen. Member: Because he went
to those countries.

Shri P. R. Patel: He said that the
production in those countries is four
times, six times or eight times more
than what we have in our country. He
talked of production but he did not
tell us how the production in those
countries has increased to more than
what we get. He talked of U.S.A. But
he did not talk of the strong farmers’
organisations in the U.S.A. 1 must
tell him that in U.S.A. the practice is
to guarantee the floor price, and the
agriculturists are allowed to take
much more than the floor price. And
if the price goes down, then the Gov-
ernment guarantees and pays the
floor price. Do we follow that policy
here? We follow the reverse policy.
We have got ceiling price, ard farmers
are not free to sell at a higher price
than the price fixed. That is not so in
U.S.A. and Canada. There the far-
mers are allowed to take as much
price as they like, But if the price
goes down, the Government comes for-
ward and buys the stock at the
guaranteed price.

The hon. Minister said, “We are
going to have a buffer stock.” How
is he gaing to get that? Naturally, by
imports. 1 may tell him for his infor-
mation that U.S.A., only one country,
spends every year Rs. 500 crorgs as
the expenditure on storing foodgrains,
because that Government gives a
guarantce, whenever the prices go
down the Government buys and stores
and the yearly expenses are Rs. 500
crores. There is a surplus, so much
surplus that the Government has to
spend so much. Why is that surplus
there?

There 1s one thing more also. There,

there are three strong farmers’ orga-
nisations and on agriculture, specially,
these organisations are consulted, say,
for fixing the prices. These organisa-
tions are consulted and it is in consul-
tation with these organisations that
prices are fixed. Here, in our country,
it is for the first time that we have
heard the hon. Minister say, “Yes, we
are going to have g price fixation
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board and we shall have the represen-
tatives of agriculturists”. Some days
back, I asked his Deputy Minister a
question about the World Farmers’
Organisation. I asked him the names
of members of the deputation sent
from this country and he said that the
Meaharaja of Patiala was one of them
—an active farmer! 1 do not mind it
You can take X, ¥ or Z. 1 want that
whatever representatives you take,
you ask the farmers' organisations to
represent the country to give one, twd
or three or whatever you want, repre-
sentatives.

An Hon. Member: This is that orga-
nisation,

Shri P. R. Patel: He says that far-
mers’ organisations are not there, Let
me tell you, we have always maintain.
ed a step-motherly attitude towards
the farmers’ organisation. We see
some fear in the farmers being orge-
nised. That is a wrong thing. In this
country, where 80 per cent. or more
than that, are farmers and if these
people organise themselves, what is
the harm in consulting them? Far-
mers' organisations may not be there
in the whole of the country. They
may be in some district.

Shri Panigrahi: Shri Punjabrao
Deshmukh'’s Farmers’ Forum is there.

Shri P. R. Patel: In some districts
even, 1 would like to know whether
the Collector or the Agriculture Officer
has ever consulted or called the repre-
sentatives of these farmers' organisa-
tions just to discuss as to how to pro-
duce more. Never. Have you ever
consulted the farmers' organisations?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): They are all
lawyers.

Shri P. R. Patel: If lawyers he there,
my hon. friend, Shri Patil does not
deserve to be the Minister of Food and
Agriculture. But the question is as to
who represents. If my hon. friend,
Shri Nands, could. be the reprosenta-
tive of the labour union, if my‘f;lend.
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Shri Khandubhai, can be the represen-
tative of the labour unien, I do not
understand why Shri Punjabrao Desh-
mukh could not represent the far-
mers’ interest if he is elected by the
farmers’ organisations.

Shri Panigrahi: He is the President
of the Farmers’ Forum.

Shri P. R. Patel: About the Far-
mers’ Forum and other forums, I do
not want to say anvthing more today.
1 do not like it.

Shri D. C. Sharma (Gurdaspur):
No..no, you say something.

Shri P. R. Patel: But 1 would like
to say only one thing. What I say is
that the future policy of our country,
if we wish to have more production,
should be to get the co-operation of
the farmers’ organisations and to know
their viewpoints.

1 know fertihisers are given, but I
say they are misused. Do agricultu-
rists know in what proportion fertili-
sers should be used? There must be
a link between the top and the agri-
culturist, and if the farmers’ organi-
sations can serve as a link just to
help us in getting more production, 1
do not understand why the co-opera-
tion of these organisations should not
be takenm

My hon. friend talked of Great
Britain and said there also produc-
tion had increased. I do know that
during the last war Great Britain
made every effort to increase food
production and food production has
increased there. But how it has in-
creased I would like to know. I
would like to know whether the
Government is prepared to adopt all
the remedies, all the steps, that had
been taken # Great Britain to in-
crease food production. In Great Bri-
tain subsidies were given for produc-
tion. Whatever production was made
by the farmer, he was entitled to a
Subaidy. If our Government is pre-
pared to .give subaidies on produc-
tion .bagis, I think there will be mare
production. That they do not want
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to do. They only say that in the
other countries production is eight to
ten times more, and that ours is very
meagre. QOurs will remain meagre
until and unless we fpllow the foot-
steps of other countries which have
increased their production.

I know that we spend money oh
wrrigation. Punjab has  probably
much more of irrigation facilities
than any other part of the country,
but that has resulted in waterlogging.
We spend money for Keeping fields
irrigated, and it has resulted in water-

' logging, and now the farmers desire

that they must be able to do away
with this water. If such develop-
ments go on, how are we going (s
have more production?

In my constituency I do know that
this year there was heavy rain. [
approached the Collector and the
Government, not once but so many
times, I had been requesting them to
have certain drainages in my cansti-
tuency. They do not spend money
on drainage. Estimates are prepared,
the promise is given, everything is
done, but the drainage has not been
taken up. And this time our cultiva-
tors suffered a loss of lakhs. The
whole crop is wiped out by water. If
that is the case, how are you going
to have more production?

Whatever be the faults of his pre-
decessors, the hon. Minister is right
this time. He said that the first thing
ghould be production, and distribu-
tion is second, and that umless we
look to production, we cannot suc-
ceed. To have more production, I
would request him that agriculture
should not be a shuttle-cock between
the States and the Centre. The pro-
blem of agriculture is always shut-
tled from this place to the States, and
the States shuttle it back, and the
dashing is going on. I wish somebody
is responsible for this. Today it is
nobody’s responsibility. The State
Governments say, ‘What can we do?
The Centre does this’. The Cenire
sayz ‘It is the responsibility of the
States’. So, ultimately we.find. .that



6389 Motion re:

[Shri P. R. Patel)

the responsibility is no ome’s, and
the country suffers.

Lastly, I would say that unless and
until a reasonable price—I mean by
reasonable price, the cost price, ex-
penditure that is incurred in agricul-
ture, plus some profit—is not guaran-
teed, we cannot give any incentive
to the agriculturists.

Mr. Deputy-Speaker: Now, Shri
Harish Chandra Mathur. There are
certain States which have not yet
been represented.

Ch. Ranbir Singh (Rohtak): Punjab
bas not been represented.

Mr. Deputy-Speaker: Punjab has
already been represented.

So, 1 shall not call any other Mem-~
ber from that State.

Shri Raghunath Singh:
from UP has spoken.

Shri A. C. Guha: None has spoken
from West Bengal.

Mr. Deputy-Speaker: After Shn
Harish Chandra Mathur, I shall call
vne from Bengal. Then, perhaps,
there will not be any time for other
Members.

Nobody

Shri Jagdish Awasthi (Bilhaur):
You must call at least one Member
from UP on this side

Shri A. C. Guha: The names had
beep given long ago, but we have not
been given any chance so far.

Mr. Deputy-Speaker: I find that
there are four Members from Bengal
who have risen. Can all of them be
accommodated?

8hri A, C. Guha: At least one might
be accommodated.

Mr. Deputy-Speaker: One will be
accommodated.

8hri Raghunath Singh: Out of the
86 Members from UP, at least one
should be allowed o speax.
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Mr. Deputy-Speaker: Since it was
a zone by itself, I thought they could
speak on some other occasion. I
thought there was no dispute about
UP.

Shri Raghunath Singh: But two
Members from Madhya Pradesh have
spoken.

st wwle wwedy ;o st o, .

JqEaR W ;. Wi T e
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Shri Harish Chandra Mathur: The
hon, Food Minister, while speaking <4n
the other House as also in this House,
has stated that if we make a real and
serious effort, it should not be diffi-
cult to solve the food problem. He
has stated that it was not even diffi-
cult if we made a real and sincere
effort to solve it. The clear implica-
tion of this statement made in the
other House and repeated here is that
during all these eleven years, we had
failed to realise the vital importance
of this problem, that we have mnot
given a real thought to this matter,
and that we have not made a sincere
effort in this direction. There is a
little of truth in what the hon. Min-
ister has stated, 1 like plain speak-
ing. This is a serious indictment, and
we stand condemned by our own-
selves, because the bold fact stands
out that even after eleven years of
freedom, today we are faced with a
very serious food problem, and we
have been importing large gquantities
of foodgrains from outside.

Even after this plain speaking, I
wish to know what assurance my
hon. friend gives that this state of
affairs would not continue.

In the course of his speech, he has
mentioned that we must have better
irrigation, mechanisation, better seeds,
fertilisers and so on. We have been
talking about these four things al
these eleven years; we
the importance of all thase four Hems,
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and these very items have been re-
peated by my hon. friend, What
assurance is thefe thet in future, the
state of things would be better than
what it has been during all these
years?

It is my feeling that the food prob-
lem in this county will not be solved
either by eloquent speeches such as I
am making here or by a statement by
the hon. Minister or by elaborate notes
in the secretariat or by the delegations
to the foreign countries or by a re-
port like that of the Nalagarh Com-
mittee where they have suggested
another additional director and joint
directors to be appointed 1 think
there are only two ways in which we
can really increase the tfood production.
One is possibly the regimentation of
the masses, as has been done in China,
and making everv farmer work night
and day as you like. Then possibly
you might be able to increase food
production. The other is giving the
initiative to the farmer. I wish to state
emphatically that either you do that
regimentation from the top or you see
that the initiative passes on to the
farmer. He must have the resources.
the authority and power to go ahead
w the field because food is going to
be produced in the field We have
discussed and we have come to realise
that the only way to pass the initia-
tive and the resources to the farmer
is complete decentralisation of the
administrative machinery, vesting all
the powers and placing all the resour-
ces at the disposal of the farmer.
Rajasthan, though a backward State,
has taken a definite lead in this matter.
The initiative has now been passed on
to the panchayats and panchayat
samitis. The resources have been
Placed at their disposal on the spot.
It is the panchayats and panchayat
samitis which will give the taccavi.
It is thoee people who are going to
have their plan target. It is only by
this method of complete decentralisa-
tion and passing on the initiative and
resources to the panchayats that we
could expect some deperture from
what we have been experiencing all
these years. A very silent revolution,
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as was very correctly remarked by
the Times of India, has taken place in
Rajasthan, though it has gone almost
unnoticed. 1 wish the hon. Minister
takes a serious note of it. So at the
lowest level this must be done.

The second step, which was wvery
correctly stated by the hon. Prime
Minister, i3 that the Chief Minister of
each State must take over the Food
and Agriculture portfolio. We find
that no Chief Minister feels interested
in the food problem, He considers it
to be a headache. They want to hold
those portfolios where they have the
administrative power. I think it must
be insisted upon that in every State
the Chief Minister takes over the Food
and Agriculture portfolio as well as
the Community Development port-
folio.

Shri Rajendra Singh: Why not ask
the Prime Minister to do likewise?

Shri Harish Chandra Mathar: The
Development Commissioner must also
be the Agriculture Secretary so that
there is absolutely co-ordinated effort.
If this is done, there is decentralisa-
tion down below. They have got the
resources and the initiative. Then
they have the Chief Minister and the
Development Commissioner co-ordi-
nating everything and making every-
thing available to the farmers.

I wish my hon. friend, the Minister
of Food and Agriculture spends ten
days in a month in the rural areas with
the agriculturists. Then he will be
much wiser than by listening to our
debates here; he will be much wiser
than he will be by going on his foreign
visits and also reading the notes pre-
pared in the Secretariat. This is my
first suggestion.

I shall come to the next point and
submit that we have taken really very
little care, as a matter of fact, regard-
ing owr priorities. Do not think that
I am talking anything regional whem
1 refer to the Rsjasthan Canal. This
programme has been staggered. It i
really most unfortunate that it hes
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been 0. As a matter of fact, the
Rajasthan Canal by itself could make
up for the entire deficit of food in this
country. At present, we are import-
ing abut 3 or 4 million tons of food-
grains. That could be produced along
the Rajasthan Canal, because we
should realise that we are bringing
under cultivation absolutely virgin
new alluvial soil—where there is no
‘cultivation at the present moment. Let
us also remember that we do not re-
Quire any fertiliser for another three
years in that entire area. I think top
priority should be given to it and
even the military machinery should
he used. Eath-moving equipment
‘should be centred there and we must
give top priority to it. I wish that this
Canal is completed 1 another two,
three or four years time and that this
staggering of eight to ten years is not
permitted. It ig not in the interest of
Rajasthan so much that I am speak-
ing. Rajasthan is already a surplus
State,

Then 1 will pass on to the question
of distribution. I come from a surplus
State. 1 have listened to all these
speeches very patiently. Every hon.
Member from surplus States has for
me reason or other opposed the policy
of zones. Sir, their apprehension is
very much justified. Even before my
hon, friend took over charge, while
speaking during the last session 1
stated that I want these zones to be
completely washed out. I said it
then and I repeat it now, that you
cordon off completely Bombay,
Calcutta and a few other places where
the purchasing power is very great
and whose problem creates a headache
for the country.

You have made certain procurement;
you have some imported foodstuffs.
Please make these foodstuffs available
to the 8 or 10 cities which should be
completely cordoned off; and then the
entire country should form absolutely
ane zone. If you were to tack the
Bombay State with the Rajasthan 1
would myslt strongly resent it. I
would stoutly and stubbornly oppose
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that movement because it is our ex-
perience in the past—and I brought it
to the notice of the House here—that
the grain is completely drained away
from Rajasthan. As my hon. friend
pointed out correctly, the prices shoot
up immediately.

There was such a cross movement
of food that my hon, friend was faced
with such a difficulty, particularly in
Jodhpur town, that there was no food
to be seen anywhere. So, he had to
divert the imported food from Bombay
and they wasted more than Rs. 60
lakhs only on the cross movement of
the foodgrains from Bombay to Rajas-
than and back from Rajasthan to
Bombay. I am only telling you abdut
the wastage; I am not speaking of the
surplus stocks which were moved
away. It is a really serious problem.
Therefore, 1 say: do not go that way.
As my friend from Madhya Pradesh
said, their position is likely to become
difficult. I wish my hon. friend the
Minister would take a little more
courage in his hands and completely
quash all these zones and cordon off
only the few cities,

My friend is already going to cajole
and coax the Chief Minister of
Madhya Pradesh to agree to this. I
do not know where this cajoling and
coaxing comes in. It is all because he
wants to create artificial zones. The
difficulty is the creation of my own
hon. friend under the Essential Com-
modities Act. He has created this arti-
ficial scarcity. Eet him withdraw this
order; let there be one zone; let him
take a bold step forward. That is my
submission regarding distribution.

I will then pass on to State trading.
So much has been said about this. 1t
has a definite advantage; nobody can
deny it. In some form or other when
you make procurement you will have
to take to State trading. I do not
think, as my hon. friend stated, he is
going to do away with State trading
altogether. But I do not want State
trading for different reasons, not for
the reason that we do not believe In
Planned econemy.
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I do not want State trading be-
cause my hon. {riend has not got full
faith and confidence in himself. He
has no faith in his administrative
machinery to do the thing honestly
and efficiently. They have no faith in
the administrative machinery that if
State trading is resorted to, it will be
done efficiently and honestly. Let us
understand the apparatus we have got
in our hands. What is the use of
asking Government to take a step
which they cannot manage and which
results in confusion of all sorts and
difficulties. In this State trading we
create more difficulties instead of
solving them. I do not want the Gov-
ernment to stand between my food
and my mouth when they have not the
capacity to serve it well. Therefore,
1 am opposed to this.

Mr. Deputy-Speaker: The hon.
Member should conclude soon.

Shri Harish Chandra Mathur): I
may be given another two minutes
which are due to me.

Mr. Deputy-Speaker: The hon.
Member may have two minutes,

Shri Harish Chandra  Mathar:
Therefore, on very different grounds 1
am entirely opposed to State trading—
monopoly State trading to be the main
source of supply. There is another
thing. Many hon. friends pointed out
about the prices. The prices of food-
grains are the main problem in this
country. We would never have had the
necessity of this Pay Commission had
the prices of foodgrains not been so
high' and caused anxiety all over.

Another aspect was correztly point-
ed out. What do you want? You
Ppeople living in the cities want cheap
food but you do not wan: to give
anything to the agriculturist. There
is force in that. But these two have
got to be reconciled and the reconci-
ligtion will solve not only the food
price but also remove all these difi-
cuities and the entire problem. Defi-
Nitely . the remedy is that we must,
through gscientific methods, see that
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food is produced in larger quantities
in the same acreage. If you have
more food produced at a nigher cost,
then the problem remains. So, ‘e
want more food to be produced than
what is produced today and we want
that this food should be produces at
a cheaper cost so that the farmer re-
ceives a much better return in the
shape of increased returns because of
the cheaper cost of food vroduction
and larger supplies.

One minute more, Sir ard I shall
wind up.

Mr. Deputy-Speaker: Half of that
one minute is now gone.

Shri Harish Chandra Mathur: Thank
you very much,

Shri N. B. Maiti (Ghatal): Sir, I
congratulate the Food and Agriculture
Minister for the enunciatin of the
policy that he announced on the 16th
of December. It was a bold grasp of
the whole situation giving 4 ne# oriet-
tation to the policy and prograiames
that the Ministry was followi+g in the
last few years. One of my hon.
friends asked: in all these eleven years,
what has the Ministry done” 1 be-
lieve he was not quite correct in that
interpretation because in th» Firs’
Plan the Ministry gave as much atten-
tion ag it required to the pioduction
of food. In the Second Plan. it lacked
that initiative. Now that realisation
has come and the Food an Agricul-
ture Minister has become more an
Agriculture Minister than & Food
Minister. That is a thing t» be con-
gratulated upon. As far a< the agri-
cultural production is concerned, he
hag given a very lucid statement of
policy that should be acceptea by the
House. In regard to food procduction,
it has been the cry of the pecple that
the minor and small irrigation schcmes
should be given more attention if
possible, than the big irrigation pro-
jects. Somehow or other, during the
ast few years, that has been a ery in
the wilderness. Now the present
Minister of Food and Agricul.ure has
given thought to it and hus considered
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them as much important, if 1.0! more
than, the major irrigation schemes.
That is a very good thing.

So far as fertiliser faclories are
concerned, it is a good idea to have
one factory in each State and I hope
that it will come into being. The idea
is that every State should have one
or more fertiliser factories though the
cost may be lesser than the Sindsi
fertiliser factory.

So far as seeds and other matters
are concerned, the decision that the
technological aspect of the question
should be considered and taken in
hand is a good sign for the future.

Some of my hon. friends objected to
his reference to other countries. I do
not know how that objection can come
in. After all, if our production is
small, if the per acre yield is much
less if not the least in the world, cer-
tainly we shall have to learn some-
thing from somewhere, particularly
from the countries where the produc-
tion has been much better than that
of our country. Therefore, I would
certainly support going to foreign
countries end sending delegations,
because we shall have to learn many
things. Of course we may learn
things from Madras because Madras
cultivators have been producing, I
understand, two tons per acre. That is
a thing which others have to learn,
but, more than that, some countries
are producing five or six tons per
acre and that is not known to Madras
farmers. Why should not the Madras
farmers, as a matter of fact, we our-
selves, go to foreign countries and
learn those things?

Dr. Ram Subhag Singh: Din  Rath
wanhi Rahiye.

Shri N. B. Maiti: My hon. friend,
Dr. Ram Subhag Singh for whom I
have the greatest regard is
that din rath we should not go to
those places.

Dr. Ram Subhag Singh: Sir, even
today two delegations are in Yugosla-
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via for learning co-operation and
other things. It is not good to multi-
ply such delegations.

Shri N. B, Maiti: Sir, I might re-
mind my hon. {friend that in olden days
it was thought derogatory for us to go
beyond the seas. What was the re-
sult? We found so many “frogs in the
well”, Bengalis, Bombay people and
all others. Therefore, when things
are to our advantage and we can
learn things, certainly we shall go to
foreign places and see things for our-
selves. That is not a bad thing. That
will be a lesson not only to the offi-.
cers and to the Ministers but also to
our enthusiastic friends like Dr. Ram
Subhag Singh and others. If he does
not want to go, if he refuses to go,
then we can go. But that door should
not be closed, that door should re-
main open.

I congratulate the hon. Minister for
the bold stand that he has taken, that
agricultural production should be
given the first priority and that would
be his objective in the Third Five
Year Plan. It is unfortunate that we
have not done so in the case of the
Second Five Year Plan. That should
have been the national duty. If that
light comes to us late in the day.
even then I should congratulate him
and I should think the country should
be grateful to him for having got
hold of that iden.

Reference was made to co-opera-
tive farming and service co-opera-
tives. These two have been sanc-
tioned, have been resolved upon by
the Indian National Congress, not only
the Indian National Congress but also
some other parties in India. I do not
know whether any political party
objects to these things. Even though
formation of these two co-operatives
has been resolved upon, they have not
been given effect to in practice. It is
a new thing for India and if it takes
some time to come into being I think
nobody should grudge or grumble on
that score. Rather, those people who
grumble should take upon themselves
the work, and go shead, so that other
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eople might imitate them. If by co-
perative farming, a great country
ke the USA or the USSR, Dbesides
ther countries, could give better pro-
uction, then why should we not im-
ibe that spirit and imitate the
xample?

Then, one of my hon. friends sug-
ested that credit facilities should be
iven generously to the farmers. That
y a thing to be taken into considera-
on seriously, because, if a man wants
8. 200 and if I give him just Rs. 10
r Rs. 20, it will be nothing for him.
herefore, greater credit facilities
hould have to be given to the farm-
rs so that they can meet their needs
nd regquirements.

My hon. friend, Pandit Thakur Das
thargava, referred to livestock. 1
hink the Food and Agriculture Min-
ster perhaps forgot the matter. Indeed
here are sc many things. I can name
sheries, for instance. My hon. friend
s very fond of livestock and milk,
wt we in Bengal are very fond of
ish and fisheries. Therefore, 1 add
ne more point, namely, the culture of
ish and fisheries should be taken into
ccount, When the Minister makes
be final programme he should kindly
ee that we get more milk, more fish,
nore eggs and more meat too.

So much about food production. 1
nay now suggest oné thing very hum-
)ly to the hon. Minister. 1 know his
lifficulties, but even then, I join my
ton. friend Shri Harish Chandra
Mathur in the suggestion that the
itate Ministers of Agriculture should
e persons of high position in the
~abinet. He has suggested that the
“hief Ministers should take up the
‘ood and agriculture portfollo. I do
ot know whether all the Chief Min-
sters are competent for the purpose.
3ut 1 know there are Ministers in
some of the Cabinets who can do more
justice to this subject.

' Mr. Deputy-Spoaker: Let us not
appoint them from here!

Bhrl N, ‘B. Naitl; I suggest that this
question can be taken up. I would
W Y Y O™ e
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humbly beg of the hon. Minister to
see his way to influence, if he can, the
Chief Ministers of the States in this
respect, so that they might allow the
best persons to take upon themselves
the portfolio of agriculture.

Shri Raghunath Singh: Those who
have got experience.

Shri N. B. Maiti: Yes, those who
have experience and who can mix
with the farmers. One of  the im-
portant points that were made by the
hon. Minister of Food and Agricul-
ture was that the Agriculture Exten-
sion Officers, the B.D.Os and others
should have agriculture training and
they should be interested in the pro-
motion of agiculture. He has also sug-
gested that the M.P.s should be farm-
minded or they should be farmers. I
would request the hon. Minister—I
do not know whether he has referred
to himself or others.

Shri Raghunath Singh: The major-
ity of M.P.s are agriculturists.

Shri N. B. Mziti:. .. .to see that the
Ministers also are all farm-minded.
Really, for the present, there is no
other problem which is greater than
that of agriculture as far as Indie is
concerned. If our highest men in the
land become agriculture-minded that
is all the better for the country, for
India and for many other nations too.

17 hrs.
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Shri 8. K. Patil: 1 am very grateful
t0 the House for the various sugges-
tions which, I em quite sure, will
benefit us. But I can tell one thing to
the House in a very humble ‘spirit and
that is- this: as a Food and Agricul-
ture Minister I am neither a magician
nor a juggler who can produce a
rabbit out of his hat. I cannot per-
form any miracles. 1 also. confess to
one great defect in me and that is that
I have not been an agriculturist my-
se. But with all these limitations
from which 1 sufter, if the House or
the Government or anybody  has
chosen me to look after this thing for
some time, 1 assure them that I shall
give my best to this portfolio. 1 shall
give them the cleanest and the most
efficient administration that I am
capable of. I do not claim that my
thoughts or my plans are infallible.
There may be lots of mistakes in
them. But let me continue those
plans for some time and I assure this
House that with your co-oeration I
shall be able to bring the situation
under control.

Opinions will vary. Naturally, they
will vary. I must not take much of
your time just now because the time
is running out fast. But I can tell
you of two good features for which
this House should have real satisfac-
tion. One feature is thet during the
last two or three years the prices of
the food commodities are the lowest
and they are going to be lower and
lower a little. I had a hunch some
time back, but I could not express it
80 very openly because not having
the experience of agriculture 1 could
not do so. I had a hunch that whes
we produce 785 million tons and all
that and we call it a bumper crop and
a record crop—a record it was, bum-
per it was not—when we produce that
where has our food gone. Many peo-
ple. were \'thlnldn‘—and . the reports
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also were there—that there might be
some kind of a hoarding, I shall not
call it & hoarding. My hunch was
that a prudent farmer, not kncwing
as to what is going to happen in &
jean year, is keeping something be-
hind. Well, he is the wisest farmer.
1 congratulate that farmer for that
attitude. I do not call it hoarding.
Hoarding is done by a man or by a
trader in order to get some more
money. It he hides it, I can call it
hoarding. But if a farmer does it in
hig own interest, not knowing about
the future and having suffered quite @
lot in the past, if he lays by some-
thing as & precautionary measure,
surely he is doing something which is
in the nature of a prudent act; for
which I would really compliment him.
Some such thing did happen. I had a
bunch. I did not know to what ex-
tent this kind of grein would be there
which would be unloaded on the mar-
ket when the fresh crops came. I had
been in my own mind thinking that it
would be of the order of about a mil-
lion tons. May I say, not that I was a
prophet, that to a large extent my
hunch was correct.

About Madhya Pradesh so much has
been said. I am proud of that Pra-
desh because it is the granary. I do
not say anything in a sarcastic man-
ner. It is the granary. It is the rice
bowl of which we are proud. In
Chhatisgarb alone, nothing less than
150 thousand tons was unloaded,
which was the saving of last year,
because now the fresh crop has come.
If you take it from all the places—I
am not talking only of Madhya Pra-
desh, but from wherever it is—if it is
not unloaded on the market and is
kept still with the farmer, I say it is
a good precaution. There is nothing
wrong about it. Food cannot last for
ten years. ‘The farmer has got to eat
it and sell something out of the new
crop or sell it and eat something out
of the new crop. That is one good
{eature. So far as the prices are con-
cerned, Jet us not scare away the

er or ourselves and you will see
that the prices will- be lower and
lower a-little.

AGRAHAYANA 30, 1881 (SAKA) Food Situatic 6408

Another good feature that is there
is the production prospect of this year
to which reference was made by my
hon. colleague. We had thought that
because of the unprecedented #Hoods
etc. in Bengel and in some parts of
Bombay and Kashmir, possibly pro-
duction this year might be less. But I
am very much heartened--not that 1
have got the fincl reports—by the re-
ports that we are getting from most
of the affected areas and by the pub-
lic speeches that the Food Ministers
and the Chief Ministers of those con~-
cerned Provinces have been making.
They lead me to believe that the food
productiop this year is not only not
going to be worse but possibly, if at
all, it can be slightly better than that
of last year. 1 was very much heart-
ened by the speech which the Food
and Agriculture Minister of West
Bengal made that in spite of the flcods
he expects that the production of
Bengal this year would be even slight-~
Iy higher than that of last year and
surely even higher than of the year
previous to that when it was higher
than last year. It may be right. It
may be wrong. But I take it just as I
take the opinion of my hon. friend
opposite. Surely, I must teke the
opinion of the Food Minister because
he is supposed to know  something
about food production of his Province.
So also in ather Provinces food pro-
duction is not bad although for stat-
ing their case most emphatically, Shri
Vyas and other hon. Members from
Madhya Pradesh might say that
Madhya Pradesh production would
not be good. Their own suspicions,
God help us, should not be realised
and the food production in Madhya
Pradesh should be better than what it
was even last year. If it is not, I
would be very sorry. Let us  not
scare ourselves and say this is bad,
because it does create & bad reaction,
in the country. 5 .

My attempt is this, and it is . an’
honest attempt. I may be wrong, .1
do not say that I have got a specific_
remedy which will ~really  adswer
all the things. I agree with my hon.
triend Shri Mathur thet i the whole
of India could immediately be made
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into one zone, there is nothing like it,
it some cities are protected. At one
time I was fiddling with the idea, I
am still doing it. It is goodI can
openly express my thoughts, because
the reactions can be known. There
are several cities with a population of
five lakhs, not only Bombay and Cal-
cutta; it includes Madras, Delhi and
several others. There are twenty
cities with a total population of two
crores, and their annual food require-
ments are of the order of two million
tons. We could separate them and
meke the rest of the country into one
zone. It would be an experiment to
emphasize that this country must be
one, even if the price rises a little bit
here and there, but now at some
places it is double that of the price in

others. That should not happen.

Before I do that, my attempt positi-
vely is in that direction. Again and
again I repeat it, that God willing it
shall be my effort during the next one
or two years to see that the zonal
system, either smaller or bigger zones,
does not exist in this country, that
we are self-reliant so far as our food
requirements are concerned, and that
the prices also rule, to the best extent
possible, within limits.

An hon. Member stated that during
the last three or four years we have
had deficit financing to the tune of
Rs. 1,000 crores. That means in our
real milk we have added so much
water. That must also be partly res-
ponsible. I am merely stating what
we did, whether good or bad. There-
fore to the extent our rupee has gone
down in value, sometimes inflationary
pressures are being felt, and if as a
result of that, in spite of higher agri-
cultural production, prices rise, sure-
ly the Food and Agriculture Ministry
alone is not responsible for that,
beceuse we have spent that money in
development and it wmight produce
favourable reactions later on.

Therefore, this is the policy 1 am
aiming at. 1? the arteries and thé
veins function normally, then the
c.apmaries and otherz should func-
tion, so thet the whole body politic
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really functions without any restraint.
With that ¢bject in view, I am tiyisg
that these big zones should be crest-
ed.

1 have got power under the Essen-
tial Commodities Act. Who creatad
the Madhya Pradesh Zone, as it &
today? It was created under that
Act. If 1 withdraw that Act, there
is nothing like a Madhya Pradesh

Zone. I do not want to put them
into difficulty immediately. I shall
accustom them to what is coming

slowly, so that they should be in a
position to share both the fortunes
and the misfortunes of the country.
With that object in view, for the Imst
many months I was trying thet
Orissa and West Bengal should come
together, although it is not exactly a
self-sufficient zone, because, as I have
pointed out, the deficit of West Ben-
gel is more than the surplus of Orissa.

Shri Surendranath Dwivedy: Five
times more.

Shri S. K. Patii: I do not take the
figures from the hon. Member.

Shri Surendranath Dwivedy:
your own figure.

Shri §. K. Patil: No. It might be
perhaps just the same and nothing
more. If really Bengal's production
becomes greater, its deficit might be
equal to the surplus of Orissa. I am
not considering it in the sense that I
have nothing to give. I say that we
shall protect them against any even-
tuality. If the prices rise in Orissa
beyond s particular figure, we rush
in. We are taking sufficient pre-
cautions to see that the non-producing
consumer should not suffer, because
the producers who have their own
food can eat it.

It is

With that object in view I am msk-
ing a statement. It is a good
cumstance that the House is

has been issued today cresting the

-
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zone of Orissa and West Bengal.

The Government of Indie had been
diacusaing for some time past with the
Weot Bengal and Orissa Governments
the question of creating a rice zone of
the two States of Orissa and West
Pengal. It has now been  decided
with the consent of the State Gov-
ernments to form this zome and a
notification to that effect has  been
issued through & Gazette of India
Extraordinary on  23ist December,
1080-—that is today.

The formation of the zone will help
in stabilizing the prices of rice 1in
West Bengal at a suitable level and
will also enable the cultivators of
Orissa to get a high price for their
produce. Rice will now move freely
without restriction in  the zone con-
sisting of the States of Orissa and
West Bengal.

In order to ensure that the prices
of rice do not rise unduly in Orissa,
it has been decided to continue dis-
tribution of rice from Government
stocks in Calcutta and also to main-
tain a reserve stock in Orissa which
would be distributed in those areas of
Orissa where the prices might rise.

Shri Surendrifixth Dwivedy: They
are all paper safeguards.

Bhri 8. K. Patil: The following
measures gre proposed to be taken to
ensure smooth working of the Zone
and to prevent undue rise of prices
in Orissa after the formation of the

(i) Rice will continue to be distri-
buted in Calcutta from Gov-
erpment stocks. This  will
ensure against unduly heavy
demaand of Calcutta (falling
on the Otissa markets;

(ii) A reserve of 75,000 tons will
be built up in Orissa by pur-
chase of rice locally from
Orissa for which a levy
schema is being introdueed
by the Siate Government,
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so that the people of OQrisea sheuld
eat the rice which they produce....

Shri Surendranath Dwivedly: That
would be in Calcutta, because there
is no suitable warehouse In Orissa.

Sht B. K. Patil: This rice will be-
distributed in Orisss, if such distribn-
tion becomes necessary, after the for-
mation of the Zone, on account of the
rise in prices in certain areas of that
State.

Shri Panigrahi: May I ask one ques-
tion only?

Shri 8. K. Patil: I am not yielding,
because I have no time.

Shri Panigrahi rogse—

Mr. Deputy-Speaker: Order, order.
When the hon. Minister is not yield-
ing, then the hon. Member must yield.

Shri S. K. Patil: Please, for God's
sake, let there be no interryptions

I am simply saying this here, be-
cause it is a happy eircumstance that
the House is in session. 1 am exactly
reading the notification that has been
issued to the Press. 1t is not for me
to change it even by a comma or a
full-stop just now; the notification has
been issued.

Shri Surendranath Dwivedy said
that it may be that t may all go
wrong. Anything that a man can do
may go wrong.

Shri Surendranath Dwivedy: It has
gone wrong.

shri 8. K. Patil; If there are people
who always curse, possibly it will go
wrong mere quickly. But what I gm
expecting is this that in the
interests of the distribution of in
this country, in the larger interests of
the great thing called plsoming of
which you are talking, you would give
it a trial and you will Bless it.

My hon. friend Shri Mabepty said
that the price-line should be held.
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But is he holding the straight line
or is he holding a curve? What is
he holding just now? Is he holding
the price-line in Bombay and Calcutta,
where, as I said, the price 1s shooting
up to Rs. 35 or Rs. 40 per-maund? Is
he holding the price-line that is
obtaining in  Bhubaneswar and
Cuttack? Therefore, if we have got
to hold the price-line, it has first got
to be consolidated into a straight line
in the big cities, for, if the big cities
suffer, that means that the whole in-
dustrial sector suffers, the cost of liv-
ing ratio goes up, and everything
that we produce industrially becomes
costlier and costlier. That is why I
say that whether it be fortunes or
misfortunes, they have got to be
shared. It is with that object that
we are doing it. Supposing we fail,
even assuming that we fail, the remedy
is with us; we can go back. Today,
therefore, please do not curse us on
the very eve of it; bless us, and try
to help us in every possible manner,
so that with your co-operation and
the general goodwill and the confi-
dence that we shall be creating in the
country, we shall go ahead.

Shri Surendranath Dwivedy: It
has been experimented and found to
be wrong.

Mr. Deputy-Speaker: Order, order.

Shri 8. K. Patil: This is as far as
the prices and production are con-
cerned. Then, the House should
also know some of the figures as to
how much money we are spending
just now, on this thing, that is, the
food position in this country. These
figures are worthwhile knowing.
Annually, so far as the imports are
concerned, we have spent Rs. 135-64
crores for the import of foodgrains,
both wheat and rice.

Shri Feroze Gandhi (Rai Bareli):
Which year?

8hri 8. K. Patil: I am giving current
year's figure, that is, the figure for
the year 1959-60.
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Then, internally, the amount gpent
on procurement was Rs. 37'756 crores.
But I do not count that, because
after all, it is our own rice or wheat
that we have taken. Then, for mere
charges for handling it and clearing
it, and the machinery that the Gov-
ernment of India are using; we have
spent as much as Rs, 1589 crores. It
as they proposed, it is going to be a
monopoly procurement and monogol,y
distribution, as I said in my speech
earlier, then from Rs. 18 crores, it is
bound to go up to Rs. 1ul crores
Therefore, you must also imagine that
If it is necessary, it can be done.
But what I am telling is that all this
price ultimately is added on for the
consumer. For after all, Government
do not give anything; Government
have no pocket; it is a bottomless
pocket. Therefore, anything that
Government spend is ultimately pass-
ed on to the consumer.

ot feqfe faw (<) @ SITSEa
WY, § OF FIA FOAT AZATE L L .

IR ROAY : WA WA d54
¥ g qaagr &1 A9 G 47 wew
F7 A, qAF 9% TEA )

Shri 8. K. Patil: The establishmient
charges are Rs. 32 lakhs, that is, oa

‘the D.G. Food; and the regional orga-

nisations cost another Rs. 2 crores
odd. Therefore, really, it comes to
about Rs. 18 crores. The mere
management of it comes to Rs. 18
crores and that is passed on, besides
the charges for the imported food-
grains, which is Rs. 135 crores. The
total comes to Rs. 20714 crores.

I am merely saying this for the
simple reason that whatever you do
does not fall from anywhere. Ulti-
mately it is the poor consumer who
buys these things and who has got
to pay for that

Besides, certain States have added
a little money to it. In Punjab, I
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am told even on sugar—not on the
other things—if our prices were Rs. 35
per maund, they added Rs. 5 on their
own, making it Rs. 40. 1 am not find-
ing fauit with them. Possibly it
may be necessary for them to do so.
It is their right to do so. But what
1 am saying is that we must have an
idea as to how the consumer has to
pay for these things, through his
nose.

Having said that, 1 shall now very
rapidly deal with the points remain-
ing—which are not many. So far
as the record production last year is
concerned, people ask: where have
our foodgrains gone? It is a good
thing to ask wnere the foodgrains
have gone. Our people have started
eating more, our people have started
eating better, our people have start-
ed really turning from coarser grain
to finer grain and people have start-
ed using varieties of food. These
are all very healthy signs and they
are not to be deprecated just because
for the time being we are experienc-
ing some difficulty.

Take, for instance, the State of
Kerala, a very wonderful State. 1
have great love in my mind for that
State. It was never deficit to the
tune of 7 lakh tons of rice per year
in the past because they were living
on tapioca and things like that. Their
deficit was not really of the order of
more than 2 to 3 lakh tons. Now it
has gone up to 7 lakh toms. I con-
gratulate them on that, because at
last instead of tapioca they have now
come to rice. 1 am now encouraging
them, 1 have reslly called their
officers and told them: ‘You cannot
always live on other States. There-
fore, we shall do everything possible
mm the Third Plan to see that you
step up your production. We shall
give whatever money is necessary for
that so that you largely become self-
reliant’.

Therefore, whenever the standard
of living of people rises, what is the
meaning of it? It is not that their
bank balances have Increased. It
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means that they eat better food,
sufficient food, healthy food and, if
possible, a balanced 1oud also. That
is exactly what is happening in this
couniry. Tnerefore, the mere fact
that we produced 73 mullion tons and
yet we are feeling shortage need not
really dishearten us. if the nising
standard of living has any meaning,
it must manifest itself in the general
good of the people. That is exactly
what is happening in this country.

My hon. friends, Shri Tangamani,
Shri  Surendranath Dwivedy and
otherg were talking about the zones.
1 have explained my policy. It may
be a wrong policy. 1 do not join
issue with them on that. But they
have got a regimented mind and they
think that a particular thing is bad.
If the Essential Commodities Act was
not passad, we would have had no
power to make the zones that exist
today. We have made them for a
different reason—in order that suffi-
cient and adequate guantities of food-
grains should be avaiiable at reason-
able prices to the 370 million people
of this country, and not only to the
people of Orissa or other surplus
States (Interruptions).

Shri Surendranath Dwivedy: May 1
ask one question?

Mr. Deputy-Speaker: At the end.

Shri 8. K, Patil: Theretore, let us
carefully watch all these things that
are happening about the zones. Let
Us be cautious about them. T we
really find that our experiment is not
succeeding, there is the Orissa Gov-
ernment sitting there. Do you mean
to say that the Orissa Goverhment
has entered into a trap? They are
clever people. Their State may be
small, but they are very clever people—
people like my hon. friend, Shri
Surendranath Dwivedy, and there are
outside this Chamber also still clever~
er people who have done this.

It was by inducing the Chief
Minister of Orissa and the
Chiet Minister of West Bengal that
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they sat together. Then even ! was
teken out. They seid: ‘We are
neighbours. You are a far-away
person. Therefore, you sit outside’.
I was made to sit outside for one
hour.

An Hon. Member: Waiting.

Shri 8. K. Patil: Waiting and wait-
ing, cooling my heels. When they re-
turned, they returned with smiling
faces and they told me that they have
composed their differences. Even
then, it took five or six months. To-
day we are in a position to gazette
this coming together of Onrissa and
West Bengal.

My hon. friend, Dr. Krishnaswami,
meade some very interesting points.
He said that more reiail trade asso-
ciations should be formed and they
should be helped. My hon. friend,
Shri Mahanty, countered it by saying
that all the private traders must be
completely destroyed. In any
society, if 1 may say so with due
humility, there cannot be all angels
on one side and all devils on the
other. There is a little component
of the angel and devil in every one
of us. When it is more of angel, we
are good human beings and where
there is more of the devil, we are bad
human beings. Therefore, the trader
cannot be so bad i he comes out of
our society. So it is not my inten-
tion to destroy anybody. It the half
a million or million “traders behave
well and do not add to the misfor-
tunes of the country, it shall be my
duty to see that they do remaln and
they carry on their trade. In our
country, we do require such people
and we do not want a new class of
unemployed people fo be created, to
whom we shall have to cater in one
form or another. It is not for that
point that we are specially doing eny-
thing.

He also suggested some difference
between the Planning Commission.
the Cabinet and the Food Minjstry.
I do not like to go into that question.
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But I can assure him of one thiag.
The Planning Commission is an sé-
visory body made “p of experis.
Therefore, & man like mysslf who has
no experience of agriculture, it I
borrow a little experience from where
it is possible to borrow, then, surely,
can anybody find fault with me? I
do not know. But, ultimately, it is
the responsibility of the Food Minis-
ter who is responsible to this House.
Therefore, if 1 cannot carry on that
responsibility I would not be the
Food Minister even for a minute.
About that you need have no doudtt
in your mind. There is hothing like
bifurcation of responsibility and any
question of anybody wanting to take
the responsibility of any other per-
soi.  The relations gre smooth and
twod now. By experience we learn
and by trials also we learn.

An Hon. Member: How long?

Shri 8. K. Patil: Then, my hon
friend, Dr. Ram Subhag Singh refer-
red to the NND.C. and all that Laet
us not go into o!d quarrels; let us not
qguarrel with old tools that have be-
come useless. Whatever might have
happened in the past, let us forget
those and let us sharpen our tools so
that they can be put to the best use.
If we have any difficulty in the N.D.C
in the next meeting let us see  Last
time it was more an exploratory meet-
ing. I was a new Food Minister. It
was called within a week of my be-
coming the Food Minister and they
did not take any decisiong. I re-
questad them not to take any derisions
to which I was not a party. I said
I must study the question. That is
why, though they were keen enough,

did not 4ake any decision
Therefore, there is »o &ifferenca of
opinion between the N.DC. ané ths
Ministry.

He was also saying that the aiatu-
tory body that I am Gonsidering may
not meet once in six months snd o0
on. It I am mistaken he may onrrect
me. It is not a committee that meets
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once in three months or once in six
manths. I am caihing it a statutery
sdvisary committee. The members
and officers will sit from day to aay,
all the 865 days of the year. It is
a eommittee which would lay dewn
the principle as to what has to be
GONe.

My hon. friend Shri P. R. Patel
referred to the practice in the Unitea
States of America where the fioo:
prices are supported. The time may
come in this country when I would
have to support the floor prices 1
went even a step further in the
Rajya Sabha and said that as in France
where subsidies are given to the far~
mers even before they produced the
crops sometimes we shall have to do
s0. The progress of this country en-
tireiy depends upon the prosperity of
the farmer himself. Without the
tfarmer nothing is going {6 happen.
‘Therefore, they will continue to meet
from day to day and it will examine
the price and the structure and from
time to time give advice to Govern-
ment ag to what should be the floor
price—and mnot the ceiling price.
Therefore, let us have no misgivings;
let us set them all aside so that we
shall come to some kind of a decisinn
acd establish healthy ‘precedents
which will help us in future.

My hon. friend, Pandit Thakurdas
Bhargava referred to animal hus-
bandry. Here, he and T belong to the
same clan. He knows—what you may
vot be knowing—that I happen to be
the President of the Antmal Welfare
Association of this country. There-
fore, animals 10 me are as important
3 anybody. Sarely, 1 do not give
bim the honour as I give to this House

Wryfmavuymmntmt
indeed.  Therefore, it ghall be my
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duty to see that the bullocks, for
whom no sympathy was exyressed by
anybody Rere except sometimes by my
Deputy Minister, are looked after. A
Bill is also coming before this Wouse
wherein proper precautions would be
taken in order to safeguard these ani-
mals and animal husbandry would be
improved.

So far as my bon. friend Shri
Mahanty is concerned, I think, I have
replied to most of the points raised
by him.

My friends, Shri Jangde and Shri
Vyaas and many others talked about
Madhya Pradesh. I may tell them
that I do not want to hustle them into
anything. 1 have told them again and
again that if there is any hustling I
have all the power under the Essen-
tial Commodities Act. But I cannot
use that power foolishly because I
know the difficulties of the Madhya
Pradesh Government which are my
difficulties and that we must sghare
their difficulties. I must not allow
these difficulties to remain but they
must also understand that the proper
price structure of this country is not
that some prices should rule im
Madhya Pradesh and exactly differ-
ent prices should rule elsewhere. 1
know also that M P. should be join-
ed to Bombay. It is natural because
Bombay is near. I cannot say that it
should be joined to West DBengal
There is nothing sacrosanct about it
except the geographical nearness of
the two. Therefore, if I have to do

prices go beyond Rs. I8, if the price
is Rs. 18 today—a !ot’et ‘stocks will
be released.

and
nobody could play any tridks with
that. The same things céuld be dJone
in Madhya Pradesh. TBimliay war
unnecesearily dragged in. ¥ the city
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of Bombay has got a very great suck-
ing power, then, surely, I told yester-
day and I repeat it today, I am pre-
pared to cordon the city of Bombay
so that it should not have to impose
any burdens on M.P. That could be
dune. But they can also persuade
themselves that the people in Madhya
Pradesh, farmers, are entitled to a
little rise in the price. You cannot
expect that a rise should be given
wkhile you keep an attitude and say
that you are not going to share the
fortunes or misfortunes with other
people. Therefore, let us come to-
gether and let us club together. Let
us suffer a little bit while the others
are suftering more. It is not that I
am levelling the misery. I am level-
ling prosperity so that the degree ot
misery might be a little Tower, o that
most people in India may feel
the misery much less than
today. That is the objective.
Surely, 1 3ee no reason why my
friends in M.P. should not come to
my rescue and help me so that ul-
timately big zones come and within
another year we shall have that zone
to which reference was made by Shri
Mathur, by cordoning of the cities,
we take the whole country as one
zone and later on even the cities’
cordon should go away and India
should be made one zone by the acce-
lerated production that we shall put
out.

These are some of the points. I
began by saying that there was no
miracle in it or magic in it. 1 do
not claim to know anything. I am
learning. Somebody said that I
should be in a village for ten days.
Ten days may probably be long time
but I do mean to go into the villages.
Immediately I assumed charge of this
portfoilio, I have told my officers and
my people—I do not know how many
lakhs and thousands they are—to
identify themselves with the farmers.
At least 15 days in u year they should
remain with the farmer and. under-
stand these things and soil their hands
with mother earth so that they can
smeldl it. It is that dignity that I
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want to add to my farmer and if the
farmer is allowed that dignity and he
is appreciated, I am sure that the pro-
blem of food will not remain a diffi-
cult problem for a long time to come.

Shri Panigrahi: 1
clarifications.

wanted some

Shri 8. K. Patil: I am sorry, Sir, I
did not say this because it was w
little unpleasant but from the tenor
of my speech it will be seen that I’
cannot concede to any of the amend-
ments that have been moved.

Shri Panigrahi: The hon. Minister
has stated that 75,000 tons of fcod-
grains will be stored in Orissa. I would
like to know whether the Govern-
ment of Orissa has storage capacity
to store these 75,000 tons in Orissa.
Secondly, when you introduced State
trading in foodgrains, ever since that
time, the Government of India is main-
taining a food directorate in Orissa
having 200 employees. Is the Gov-
ernment of India going to close down
this directorate and in that case are
these 200 employces going to be un-
employed? Thirdly, I would like to
know from the hon. Minister whether
the Government of Indin is advancing
all the money needed for purchasing
75,000 tons of foodgrains and if they
are going to advance, what will be
the amount of levy.

Shri S. K. Patil: All these are
matters of detail but I can assure my
hon. friend that all these will be
gone in to the complete satisfaction of
the Orissa Government.

Shrl Radhelal Vyas: There is an
important question regarding the in-
crease in the prices.

Mr. Deputy-Speaker: Shri Vyas
had already had a say.... .
(Interruptions.)

Some Hon. Members rose—

Shri Radhelal Vyas:

1 want only
half & minute. :
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Mr. Deputy-Speaker: There are so
many of them and if I allow half a
minute to each of them, that would
mean six minutes....(Interruptions.)

- Mr. Deputy-Speaker: Order, order.
They would excuse me now.

Shri Braj Raj Siagh (Firozabad):
There has been some talk in the
Press about de-control of sugar, May
1 know from the hon. Food Minister
whether he has got any plan like that?

Mr. Deputy-Speaker: We have a
different subject today. Now, am I
required to put any asmendment sepa-
rately?

Some Hon. Members: No.

Mr. Deputy-Speaker: Then I shall
put all of them together.

The substitute motions were put and
negatived.

Mr. Deputy-Speaker: The discussion
is over. We shall now take up the
other item.

1741 hrs.

*CONTRIBUTION TO EMPLOYEES’
PROVIDENT FUND

Shri T. B, Vittal Rao (Khammam):
Mr. Deputy-Spesker, Sir, 1 rise to
raise a discussion on points arising out
of the answer given to Unstarred
Question No. 281 on 6th August, 1859
regarding enhancement of the rate of
contribution to provident fund from
64 per cent. to 8-1/3 per cent. The
hon. Minister has stated that the de-
cision to enforce the enhanced rate
has not yet been flnalised. This in-
ordinate delay in enhancing the rate
af contribution to the Employees’
Provident Fund elicit, session after
segesion, the same stereotype reply that
the matter is under consideration.

Employees’
! Provident Fund

Sir, T do not want to read the
answers over again, suffice it to say
that the attitude of the Government
in this regard is very disquieting and
calls for immediate revision. The
issue is one which vitally affects near-
ly 50 lakh workers in mines, planta-
tions and factories.

What are the arguments that are
being advanced by the employers?
They say that the labour legislations
have been casting a heavy burden on
them and, therefore, they are not in
favour of this enhancement. Let us
examine the facts. What has been
the position? They say that the en-
hancement will increase their liabi-
lity, and therefore the capital forma-
tion and development of the industry
will be affected. Sir, I need not go
far to find a reply to that, but I will
simply quote what Mr. H. V. R.
Iengar, Governor of the Reserve Bank
had to say when he spoke to the
Statisticians Conference. He said:

“In absclute figures the internal
resources used for capital forma-
tion in public limited companies
for which alone we have conti-
nuous figures were as follows:

Average for five years 1951—35

—Rs. 69 crores.
1956—Rs. 117 crores.
1857—Rs, 83 crores

What precisely is the significance of
these figures! It has been argued in
some quarters on the basis of drop in
1957, that excessive taxation has re-
duced the ability of Indian industry
to put in adequate depreciation and
reserves. That point, however, re-
quired more careful analysis than has
been given to it. If the cotton textile
industry, which hag a bad year in
1957, were excluded, it would appear
that the conclusion would not really
be warranted. “Moreover, the preli-
minary figures of 1958 show an overall
improvement over 1987". This s
with regard to capital formation, to
show how much they have deen able

i 'Hlif-‘ari_-hogxr Discussion.





